
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORPIS COMMITTEE¨II ⅣlEETING NO.02/81
SCHEDULED ON 05.05。 2015

Please lヽ ote

(1)  For information of exporters,Norms Committec― H handles aH cases pertaining to
ixatiOn/ratincation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85。 Conlinunications in respect of cases/pertaining to NC‐ II Inay be sent to

email address:nc2.d魚 貴の nic.in

(ii) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Dcflciencies received fronn the concerned Technical Authorityo Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned flrin may go through the same and respond

accordingly.

(iii) Similarly,a scanned copy of the blank Standard Deflciency Format,which may flnd a
referencc in NC dccisions,has also been attached in the end.This rnay also be rcferred to

by thc concerned flrrn and may be respondcd accordingly.

The Meeting No. 02/81 of Norms Cominittee― II for the year 2015¨ 16 scheduled to be

held on 05.05.2015 was actuaHy held on 19.05.2015 under the Chairrnanship of Shri Darshan

Singh, 」oint E)irector General of Foreign Trade to consider the foHo、 ving applications for

ratiflcation of norms in respect of advance authorizations under Duty Exemption Scheme

(ChaptCr_4)of Foreign Tradc Policy 2015‐ 20.The fo1lowing members were present in the

meeting:¨

SIo No。 Name & Designation Department

| I)IPP

2 Shri S.K. Bhatnagar, Deputy I.A. MOS

う
Ｄ Shri Gajraj Singh, Sr. D.O. DHI

4 Shri K.S.Sodhi,Asstt.Dircctor(ME) MSME

5 Shri O.P.Sharrna,」 t.I.A. C&PC

6 Shri K.C. Raju, Deputy DGFT DGFT

7 Shri Pradyumna Sahu, FTDO DGFT

Shri S.K.Jain,Sr.DoO.



Case No.:l/4ll8l-ALc2l20ll Party Name:XOL Mcct No/Date:2/8ト

IALC2/2015

105.05.2015

1Lic.No/Date:3110051788  ,HQ File

TECHNOLOGIES PVT LTD

RLA Filc

Status:Deferred

Defer Date:

18.06.20150812.2011

D/L dated ll.1

declded to、valt

:01/81/050/00346/Aヽ 412/       :31/83/040/00179/AM12/
tDecision : NC noted that flrrn has not replied to

23.02.2015 and inal relllinder dated 01.05.2015.NC
‐The case stands deferred t0 18.06.2015.

1.2014 reminder dated

for the reply of the firm.

Case No.:24/3/81‐ALC2/2012  Party Namc:IMAGE LABELS  Mcct No/Date:2/8ト
‐PVT LTD,              ALC2/2015

0505.2015

HQ File

:01/81/050/00052/AM13/

HQ File

:01/81/050/00238/AM13/

RLA Filc

:07/24/040/00498/AM12/

RLA Filc

:04/24/040/00063/AM13/

Rejected

Lic No/Date:0710086877

08.03.2012

Lic.No/Datc:0410138236
1907.2012

(05052015

Lic.No/Datc:0510345900 1Defcr Datc:

13.02.2013 18062015

Decision : NC noted that firm has not replied to D/L dated 17.10.2014, reminder dated
09.12.2014 and final reminder dated 24.02.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

ICase No.:7/12/81¨ ALC2/2012  Party Name:NYPRO FORBES  Mect No/Date:2/8ト
PRODUCTS PVT LTD,      ALC2/2015

05.05.2015

Closed

Decision :NC observed that the firm vide letter dated 20.06.2014 has requested lor
cancellation of the subject authorization. NC therefore, decided to close the case.

RA may take consequential action accordingly.

Case No.:36/lll8l-ALC2/2013 Party Name:MAGNETI Mcet No/Date:2/8ト Status: Deferred
MARELLIUM ELECTRONIC ALC2/2015
SYSTEMS PVT LTD.,

IHQ File              RLA File
101/81/050/00190/AM14/       :o5/24/040/00421/AM13/

Decision :NC observed that the case is under examination of DeitY. DeitY vide letter dated
18.02.2015 has informed that they have furnished the comments on 5.5.2014. NC observed
that the said comments of DeitY is not available. NC also noted that DeitY has been requested
vide email dated I 3.5.2015 to furnish a copy of the comments. NC decided to send a reminder
to DeitY for an early reply.

The case stands deferred to I 8.06.2015.
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Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide e-mail dated 19.05.2015 (Copy enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or 3

per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred ro I 8.06.201 5.

Case No.:19/4/81-ALC2l20l3 Party Name:MC COM Meet No/Date:2/81‐ Status: Deferred

Lic.No/Date:0310729612 Defer Date:
26.03.2013              1806.2015

Nlcct No/1)atc:2/81‐ Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Datc:0310729566  Defer Date:

2603.2013              1806.2015

Lic.No/Datc:0710094713  Defer Date:

09.04.2013              18.06.2015

HQ File

:01/81/050/00074/ANl14/

HQ Filc

:01/81/050/00076/AⅣ l14/

HQ Filc

:01/81/050/00090/AM14/

INDUSTRIES(INDIA)PVT. ALC2/2015
LTD.                  05.05.2015

RLA File

:03/95/040/O1053/AM13/

Case No.:21/4/81¨ALC2/2013  Party Name:MC COM
INDUSTRIES(INDIA)PVT
ILTD.

Decision : NC noted that reply from the firm has been received by MSME. NC noted that the reply
furnished by the firm is with reference to the DL issued by DIPP and not with reference to the DL
given by MSME. NC decided to send a copy of the MSME letter to firm to submit the following
infbrmation as per written comments of MSME vide U.O. No. 30(97)/13-ME dated 17 .02.2014 (Copy
enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or 3

per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.201 5.

Case No.:35/4/81-ALC2/2013  Party Namc:LAXMI Meet No/Date:2/8ト Status: Deferred
ELECTRONICS MOULッ DS&  ALC2/2015
PRECISION ENGG P.LTD.  05052015

RLA File

:03/95/040/01046/AM13/

RLA File

:07/24/040/00523/AM13/

Decision :NC observed that DeitY vide letterdated 11.12.2014 has asked the firm to depute a

representative for technical discussion. The firm has also been reminder on 4.3.2015 and
18.3.2015 to depute a representative for technical discussion. NC decided to send a reminder
to the firm for an early action. The case stands deferred to 18.06.2015.
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HQ File

:01/81/050/00118/AM14/
RLA File

i08/24/040/00032/AM14/
Lic.No/Date:0810120617  Dcfer Date:

30.04.2013 18.06.2015

Decision :NC noted that the case has been referred to MoEF. DO letter from DGFT has been
sent to MoEF for an early reply. NC also noted that MoEF has also been reminded through
email to expedite the reply. The case stands deferred to I 8.06.2015.

Case No.:2/8/81-ALC2/2013  Party Name:EPSILON
BATTERIES PVT LTD.

Meet No/Datc:2/8ト

IALC2/2015

‐0505.2015

Status:Deferred

Status: Deferred

Mcet No/Datc:2/81- Status:Deferred
IALC2/2015

105.05.2015

1Lic No/Date:5210039760 1Defcr Datc:

‐17.052013              1806.2015

on 19.05.2015.Thc nrln has inbrmed

18.06.2015。

Case No.:8/14/81-ALC2/2013  Party Namc:ASSOCIATED   Meet No/Date:2/81‐
PIGMENTS LIMITED     IALC2/2015

105.05.2015

HQ Flle RLA Filc Lic.No/Datc:0210189458 ‐Defcr Date:
:01/81/050/00213/AM14/       :02/24/040/00010/AM14/      108052013             

‐1806.2015

Decision:NC noted thatthe case has been referred tO MoEF.DO letter from DGFT has been

sent to MOEF for an early reply.NC also noted that MOEF has also been renlinded through

email to expedite the reply. The case stands deferred to 18.06。 2015.

Case No.:4/11/81-ALC2/2014 Party Namc:LARSEN&
TOUBRO LIヽ41TED

16 HQ File RLA Fi:c
:01/81/050/00318/AM15/      :52/24/040/00048/Aレ 113/

Decision:Reply ofthe flrln has been referred to DIPP

that itis a Physical Expon.′「 he case stands deferred to

Casc No.:1/23/81-ALC2/2013 Party Name:MAK CONTROLS IMcetNo/Date:2/8ト

AND SYSTEMS PVT LTD.  IALC2/2015
105.05.2015

Status:Deferred

IHQ Filc
ll :01/81/050/00387/ANl14/

RLA File
:32/21/040/00032/AN414/

Lic.No/Date:3210063581  1Dcfer Date:

2905.2013             ‐18.062015

Status:Deferred

Decision :The representative of DHI informed that the case does not pertain to them and
suggested to send the application to MoD. NC decided to send the application to Ministry of
Defence for examination. The case stands deferred to 1g.06.2015.

Case No.:1/5/81-ALC2/2014  Party Name:ANDRITZ HYDRO IMcct No/Datc:2/8ト

PRIVATE LIMITED,      IALC2/2015
05.05.2015

IHQ File             RLA File             lticiヽ
。/bitc:11loo,ケ 5i3 ‐Dさfer bite:

12.:01/81/050/00151/AM15/      :11/21/040/00010/AM14/      .o6.062013              18.06.2015

1Decision:NC notcd that Deflciency letter was issued on 05.01.2015 to the■ rm.A reminder
lhas also been sent tO the flrrn On 28.04.2015. But reply of the frnl is still awaited despite

lrerlllinder.Hence,NC decided to send a nnal r
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time. The Committee also decided to check from the firm whether it is a case of Physical

Export/ Deemed Exporl. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to I 8.06.2015.

Decision: NC noted that Deficiency letterwas issued on 01.12.2014 tothe firm. A reminder
has also been sent to the firm on 28.04.2015. But reply of the firm is still awaited despite

reminder. Hence, NC decided to send a final reminderto firm to furnish reply within l5 days

13 time. The Committee also decided to check from the firm whether it is a case of Physical

Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCC licence holder intends to discharge the EO against the EPCG licence. The case stands
def,erred to 1 8.06.201 5.

Case No.:12/11/81-AI」 C2/2013 Party NamciVINDHYA
TELELINKS LTD,

Meet No/Date:2/8ト

ALC2/2015
05.05.2015

Status: Deferred

Lic No/Datc:1‖ 0027518 Dcfer Datc:
10.06.2013 18062015

Meet No/Date:2/81‐

ALC2/2015
05.052015

Status:Deferred

Lic No/Date:0510357436 Defer Datc:
18062013

HQ Filc

:01/81/050/00166/AM14/

HQ Flle

:01/81/050/00160/AM14/

RLA Flle

:11/24/040/00021/AM13/

RLA Filc
:05/24/040/00066/AM14/

Casc No.:6/11/81-ALC2/2013 Party Namc:PRECIS10N
ELECTRONICS LTD.

18062015

Decision : NC noted that Deficiency letterwas issued on09.02.2015 to the firm. A reminder
has also been sent to the firm on 28.04.2015. But reply of the firm is still awaited despite

l4 reminder. Hence, NC decided to send a final reminder to firm to furnish reply within l5 days

time. The Committee also decided to check from the firm whether it is a case of Physical
Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

」
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EPCG licence holder intends

deferred to I 8.06.2015.

Case No.:I/14/81-ALC2l20l3 Party Name:TTp

|

孵散蔦籠:λ萬菰蕊「
~~

to discharge the EO against the EPCG licence. The case stands

MeetNo/Date:2i81- Status:Deferred
TECHNOLOGIES PRIVATE  ALC2/2015
LIMITED               o5.052015

RLA Filc

:07/24/040/00155/AM14/
Lic No/Datc:0710098022  Defer Date:

03092013 18.06.2015

Decision :NC observed that the application of the firm has not been received. l'he
representative of DHI stated that the subject AA is on repeat basis. NC decided to check the
,case from RA whether it is on repeat basis. The case stands deferred to 18.06.2015.

Case No.:3/2/81-ALC2/2014   Party Name:BILCARE

LIMITED               ‐

‐  HQ Filc
:01/81/050/00004/AM15/

|

‐HQ Filc
171:01/81/050/00060/AM15/

118‐ HQ File

l  :01/81/050/00021/AM15/

1  ‐Decision :Reply of the

l  ‐deferred to 1 8.06.2015。

:  ICase No.:6/2/81¨ ALC2/2014
■91

IRLA Filc

:31/83/040/00131/AM14/

RLA Filc

:03/95/040/00752/AM14/

RLA FHe
:07/24/040/00296/AM14/

flrm has been referred to

Mcet No/Date:2/8ト

ALC2/2015
05.05.2015

Lic.No/Date:3110060658

11.102013

Approved

Status: Deferred

Status:DeFerred

Defer Date:

18.06.2015

The case stands

16b`cisi6五
:ヽcaともiaもd t6 ratify thさ hormζ  61 aも 6↓さAA五: per wHtten comments of C&Pc

vide o.M. No. 46011/43/2014-PC.tt dated 1 7 .04.2015 (copy encrosed).

RA may take suitable consequential action accordingly.

‐
  ICase No.:59/2/81¨ ALC2/2014 Party Name:LEIGHTON     'Meet No/Date:2/8ト
|  I                    WELSPUN CONTRACTORS  ALC2/2015
‐  |                    IPVT.LTD.              o5.05.2015

Lic.No/Datc:0310764005  Defer Date:

01.01.2014              18.06.2015

‐Decision : NC noted that flrm has not replicd to D/L dated 11.11.2014  renlinder dated

23.02.2015 and flnal renlinder dated 29.04.2015。 N(〕 decided to、vait for the reply ofthc flrrll.
.The case stands deferred t0 18.06.2015.

ICase No。 :20/2/81‐ALC2/2014 Party Namc:HIGHTEMP
FURNACES LIMITED

Mect No/Date:2/8ト

ALC2/2015
05.05.2015

Lic.No/Datc1071 0101 166

0701.2014

DHI for examination.

Party Name:DELITE
ENGINEERS PVT LTD

IMcet No/Datc:2/8ト

ALC2/2015
'05.05.2015

Status: Deferred

2/.



HQ File

:01/81/050/00007/AM15/

HQ File
20 :01/81/050/00036/AM15/

HQ File

:01/81/050/00063/AM15/

RLA File

:34/24/040/00244/AM14/

RLA File

:13/24/040/00048/AM14/

RLA Flle

:03/94/040/00689/AM14/

RLA File
:03/94/040/00901/AM14/

Lic.No/Datc:3410038999 1Defer Date:

13.01.2014             118.06.2015

Decision:Reply ofthe flrin has bcen referrcd to MSME for cxamination

decided to send anothcr copy of the application to MSME. The case

18.06.2015。

Case No.:35/2/81¨ALC2/2014 Party Name:GRAVITA INDIA Meet No/Date:2/8ト
LTD,                ALC2/2015

05.05.2015

on 30.03.2015. NC
stands deferred to

Status: Deferred

18.06.2015

Decision : NC noted that the case has been referred to MoEF. DO letter from DGFT has been
sent to MoEF for an early reply. NC also noted that MoEF has also been reminded through
email to expedite the reply. The case stands deferred to I 8.06.201 5.

Lic.No/Date:1310045824 Defer Date:
17.01.2014

Status: DeferredCase No。 :61/2/81-ALC2/2014 Party NameiCROMPTON    Mect No/Date:2/8ト
GREAVES LIMITED,      .ALC2/2015

0505.2015

HQ File

:01/81/050/00062/AM15/

Decision: NC observed that DHI vide U.O. No.3(58)/2014/TSW(B)/109 dated 05.03.2015
has furnished comments. The Committee decided to check from the firm whether it is a case

21 of Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to I 8.06.2015.

Casc No.:62/2/81-ALC2/2014 Party Namc:CROM PTON
GREAVES LIMITED,

Lic.No/Datc:0310767091  Defcr Date:

21.012014 18062015

Mcet No/Datc:2/8ト

ALC2/2015
05.05.2015

Status: Deferred

Lic.No/Date:0310767077 .Defer Datc:

21.01.2014 18.062015

Decision : NC noted that DHI Deficiency letter was issued to the firm on 18.05.2015. As no
22 reply from the firm has been received from them, NC decided to send a reminder to the firm

to expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCC Authorisation, the firm may be provided the following information:- (i) EPCG licence
numberand date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero

7



duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to 1 8.06.2015.

Case No.:91/2/81‐ALC2/2014 Party Name:RATNAMANI    Meet No/Date:2/81-
METALS&TUBES LIMITED IALC2/2015

05.05.2015

HQ File RLA Filc Lic No/Date:0810128237 Dcfer Datc:
:01/81/050/00092/AM15/      :08/24/040/00464/AM14/ 22.01.2014 18062015

Decision :NC observed that the firm has produce a certificate from the authorized officer of
DG Hydrocarbon. NC also observed that other replies furnished by the firm were not in
accordance to the DL. The firm has been requested to furnish the requisite information in
accordance to the DL issued to them. NC decided to send a reminder to the firm to expedite
the reply. The case stands deferred to I 8.06.2015

Status: Deferred

Status: DeferredCase No.:66/2/81-ALC2/2014 Party NamciCROMPTON
GREAVES LIMITED,

Mcet No/Datc:2/81‐

ALC2/2015
0505.2015

Lic.No/Datc:0310767749  Dcfcr Datc:

24.01.2014             18.06.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(58)/2014/TSW(Byl38 dated 05.03.2015 (Copy enclosed).

2a Th" Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.2015

HQ File

101/81/050/00067/AM15/
RLA File

:03/94/040/00498/AM14/

Case No。 :43/2/81-ALC2/2014  Party Namc:BEKAERT
INDUSTRIES PVT LTD

Approved

HQ Flle               ‐RLA File              lLic.No/Date:3‖ 0062385
:01/81/050/00044/AM15/       :31/83/040/00162/AM14/       130.01.2014

Decision:NC decided to ratify the norms of above AA as per w面 tten comments of MSME
vide U.〇 .No.30(67)/14-ME dated 09.04.2015(copy enc10sed).

RA rnay take suitable cOnsequential action accordingly.

Meet No/Date:2/8ト

ALC2/2015
0505.2015

25
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Case No.:17/2/81¨ALC2/2014 Party Namc:VSM VENTURE  Mcct No/Date:2/81-
CONTROL SYSTEMS P.LTD  ALC2/2015

05.05.2015

HQ File

:01/81/050/00028/AM15/

HQ Filc

:01/81/050/00072/AM15/

Dccision:NC noted
sentto MOEF for an

eman to expedite the

RLA File

:05/23/040/00462/AM14/ 05.022014

Mcet No/Date:2/8ト

ALC2/2015
05.05.2015

Status: Deferred

Status:Deferred

HQ Filc RLA Filc Lic.No/Date:0510378008 ‐Defer Date:
26 :011811050/00018/AM15l :05/24lo4o/oo4tolAMl4l 03.02.20t4 18.06.2015

Decision :NC observed that the copy of the application of the firm has not been received lrom
RA. NC decided to check from RA whether the subject AA has been issued on repeat basis.
The case stands deferred to 18.06.2015

Case No.:27/2/81-ALC2/2014 Party Namc:JINDAL SAヽ V LTD McctNo/Datc:2/8ト Status:Deferred
ALC2/2015
05.05.2015

Lic No/Date:0510378408 1Defer Date:

18062015

Decision : NC observed that DIPP vide U.O. No.l2ll4ll20l4-TSW/59 dated 05.11.2014 has
27 furnished comments. NC noted that letter was issued on 09.12.2014 to the firm to furnish a

certificate from the competent authority from DG Hydrocarbon . A reminder has also been

sent to the f.irm on 18.05.2015. But reply of the firm is still awaited despite reminder. Hence,

NC decided to send a final reminder to firm to furnish reply within 15 days time.. The case

stands deferred to 1 8.06.201 5.

Case No.:71/2/81-ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

RLA File

:02/24/040/00189/AM14/
Lic No/Datc:0210199764 ‐Dcfcr Date:
07.02.2014 18.06.2015

that the case has been referred to MoEF. Do letter from DGFT has been
early reply. NC also noted that MoEF has also been reminded through
reply. The case stands deferred to I 8.06.201 5.

HQ Filc              RLA File              Lic No/Datc:l H 0027893 ‐Defcr Date:
:01/81/050/00049/ANl15/      :11/24/040/00008/AM14/       12022014              18.062015

Decision:NC observed that thc case is under examination of DoT.A DO from DGFT has

been sent on 3.2.2015 to expedite the reply.The case stands deferred to 18.06.2015.

Caso No.:48/2/81-ALC2/2014 Party Name:VINDHYA

TELELINKS LTD。
,

Mcet No/Date:2/8ト

ALC2/2015
05.052015

Status: Deferred

Mcet No/Date:2/81‐ Status: Deferred
ALC2/2015         ‐

0505.2015

Lic No/Dttc:0510379333 Defer Datc:
13.02.2014             ■8062015

Case No.:12/2/81-ALC2/2014

HQ Filc

:01/81/050/00013/AM15/

Party Name:BHANSALI
CABIン ES&CONDUCTORS
(P)LTD.,

RLA Filc

:05/23/040/00075/AM14/

/

9



Decision : NC observed that the case is under examination of DoT. A DO from DGFT has
been sent on3.2.2015 to expedite the reply. The case stands deferred to 18.06.2015.

HQ File

31 :01/81/050/00093/AN415/

HQ Filc

:01/81/050/00045/Aヽ 415/

HQ File

:01/81/050/00082/AM15/

RLA File

:08/24/040/00510/AM14/

RLA Flle

:04/24/040/00261/AM14/

Lic.No/Date:0810128877 Dcfer Date:

14.022014 18.06.2015

Lic.No/Date:0410155395

119.02.2014

IMcet No/Date:2/81-      Approved
ALC2/2015
105.05.2015

tLic.No/Date:0510380018
‐21.02.2014        '

Status: Deferrcd

Approved

:'||  ;Ⅲ ll■ 1~1:!

Case No。 :92/2/81‐ALC2/2014 Party Namc:RATNAMANI   IMcct No/Date:2/8ト
IM ETALS&TUBES LIMITED :ALC2/2015

,05.05.2015

Decision :NC observed that the reply of the firm has been referred to DIPP on 20.03.2015.
The representative of DIPP stated that the reply of the firm is not in accordance to the DL sent
on 15.07.2014. NC decided to requestthe firm to furnish requisite information in accordance
to DL issued on 15.07.2014. The case stands deferred to 1g.06.2015

iCase No.:44/2/81‐ ALC2/2014  Party Name:DIANA METALS  IMeet No/Datc:2/81‐

IALC2/2015

'05.05.2015

32 Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No.30(87)12014-ME dated 06.04.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:72/2/81-ALC2/2014  Party Name:DIヽ VAKAR Meet No/Date:2/81‐ Approved
ENTERPRISES PRIVATE    :ALC2/2015

‐                      ILIMITED,               105.05.2015

1HQ File               RLA File              lLic.No/Date:0510379889
101/81/050/00073/AM15/       :05/23/040/00445/AM14/       120.02.2014

33 Decision : NC decided to ratify the norms of above AA as per written comments of MSME
ivide U.O. No.30(a6)12014-ME dated 03.06.2014 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No。 :81/2/81-ALC2/2014  Party Name:ALSTRONG
ENTERPRISES INDIA
PVT.LTD

RLA Filc
:05/23/040/00465/AM14/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612015-TSW/34 dated 19.05.2015 as under:-

lo



Net weights of export products at Sl. No. 1 & 2 may be specified as 15204 Kgs. &
2081 Kgs. respectively

Quantities of import items at Sl. No. 1 & 5 may be allowed as 10207 Sq. Mtrs. each
as 1.05 Sq. mtrs./ Sq. mtrs. content in the export products at Sl. No. 1 & 2.

Quantity of import item at S.No.2 may be allowed as 13658 Kgs. as 1.05 Kgs/ Kg.

content in the export products at Sl No. 1 & 2.

Words "Thickness 0.08 mm" may be suffixed with the description of import item at
Sl. No. 3 and its quantity may be allowed as 3878 Kgs. as 1.03 Kgs./Kg. content in the
export products at Sl. No. 1 & 2.

Words "Thickness 0.09 mm" may be suffixed with the description of import item at
Sl. No. 4 and its quantity may be allowed as 523 Kgs. as 1.03 Kgs./Kg. content in the
export product at Sl. No. 2.

6. Quantity of import item at S.No.6 may be allowed as 6t2.4 Kgs. as 1.05 Kgs/ Kg.

content in the export products at Sl No. 1 & 2.

RA may take suitable consequential action accordingly.

Case No.:2412/81-ALCZl20l4 Party Name:BHANSALI Meet No/Date:2/8ト Status: Deferred
CABLES&CONDUCTORS  ALC2/2015

1.

2.

3.

4

5,

‐HQ File
35 :01/81/050/00025/AM15/

HQ File
36 :01/81/050/00087/AM I 5/

HQ File

37 :01/81/050/00042/AM15/

(P)LTD.,

RLA File

:05/23/040/00537/AM13/

(P)LTD,

RLA File

:05/23/040/00265/AM13/

RLA File
:05/24/040/00459/AM14/

05.052015

Lic.No/D・atc:0510380166 1Defer Datc:

2402.2014 1806.2015

05.05.2015

Lic.No/Date:0510380165 ‐Defcr Date:
24.02.2014 1806.2015

Decision : NC noted that the case has been referred to DoT. DO letter from DGFT has been
sent to DoT for an carly reply. NC decided to send a reminder to DoT through email to
expedite the reply. The case stands deferred to 18.06.2015.

Case No.:86/2/81-ALC2/2014 Party Name:BHANSALI Meet No/Datc:2/8ト Status: I)eferred
CABLES&CONDUCTORS  ALC2/2015

Decision : NC noted that the case has been referred to DoT. DO letter from DGFT has been
sent to DoT for an early reply. NC decided to send a reminder to DoT through email to
expedite the reply. The case stands deferred to 18.06.2015.

Case No.:41/2/81-ALC2/2014 Party Name:SHIVALIK Mcet No/Date:2/81-
BIMETAL CONTROLS LTD. ALC2/2015

0505.2015

Decision : NC decided to send a letter to finn to submit the following information
comments of MSME vide e-maildated 19.05.2015 (Copy enclosed).

Lic.No/Date:0510382339

20.03.2014

Status:Deferred

Defcr Date:

18.06.2015

as pcr  、vritten

it5rlr qTry, FRAOYUMI'I ri $Al"iu'*',fd{ *&rrr f.ltrcr{{ silA?a{i
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The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred ro 18.06.2015 .

Case No。 :1/2/81-ALC2/2014  Party Namc:APAR
INDUSTRIES LIMITED

Status: Deferrcd

HQ File RIン A Filc Lic.No/Datc:3410039725 Defer Date:
:01/81/050/00002/AM15/      :34/24/040/00001/AM15/       03.042014              18.06.2015

Decision :NC observed that copy of the application has not bcen received. NC decided to

rcquest RA to furnish copy of the application for ftlrther actiOn.The casc stands deferrcd to

18.06.2015.

HQ File

:01/81/050/00154ノ AN415/

LIMITED

RLA File

:04/24/040/00012/AM15/

Mcct No/Date:2/81-

ALC2/2015
0505.2015

05052015

Lic.No/Datc:0410157497 Dcfcr Datc:

3004.2014 18062015

Case No.:4/5/81‐ ALC2/2014  Party Name:AUTOMOTIVE   Meet No/Datc:2/8ト
STEEL PIPEINDIA PRIVATE ALC2/2015

IMcct No/Date:2/8ト

IALC2/2015

0505.2015

Lic.No/Date:0710103837

01052014

the follo、 ving information

Status:Deferred

Status:Defcrred

Dcfcr Date:

18.062015

Decision : NC observed that DIPP has furnished comments. NC noted that letter was issued

on27.08.2014 to the firm to clarify whetherthe supply is Physical Export or Deemed Export.

A reminder has also been sent to the firm on 18.05.2015. But reply of the firm is still awaited

39 despite reminder. Hence, NC decided to send a final reminder to firm to furnish reply within
l5 days time, whether it is a case of Physical Export/ Deemed Export. In case it is a Deemed

export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply

is against invalidation letter of an EPCG Authorisation, the firm may be provided the

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero dtty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge

the EO against the EPCG licence. The case stands deferred to 18.06.2015.

Case No.:30/8/81‐ALC2/2014 Party Name:MPP
TECllNOLOGIES PRIVATE
LTD.,

40‐由Q File              ttLA File
101/81/050/00241/AM15/      :07/24/040/00022/AM15/

Decision:NC dccidcd to scnd a letter to flrm to submit 、vritten

上2L



comments of DHI vide U.O. No. 3(89)/Steel Sh./MPP/2O14/TSW(B) dated 08.08.2014 (Copy
enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.201 5

41Dも
cision:ヽ c。 6served that thさ relly ofthe nrm has been rcferrcd to DIPP on 30.04.2015.
The representative of the DIPP stated that,thc flrrn has ftlrnished the reply giving details of

PE/1DE and not in accordance to the DL issued by thc TA.NC decided to remind flrrrl to

furnish the requlsite informatlon in accordance to thc DL. Thc case stands deferrcd to

18.06.2015.

Case No.: l218/81-ALCZlz}l4 Party Name:SIEMENS LTD Meet No/Date:2/8 l- Approved
ALC2/2015
05.05.2015

Lic.No/Date:0310781675

15.05.2014

42 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(84)12014/TSW(B)/147 dated 09.04.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

HQ File
:01/81/050/00238/AM15/

HQ File

:01/81/050/00223/AM15/

HQ Filc
43 :01/81/050/00152/AMi5/

RLA Fllc
:03/95/040/00097/AⅣ 115/

HOUSEWARES PRIVATE
LI MITED

RLA Filc
:05/24/040/00071/AM15/

Case No.:27/8/81‐ALC2/2014 Party Namc:AMC
C00KWARE(INDIA)
PVT.LTD.

RLA FHc
:07/24/040/00002/AM15/

Meet No/Date:2/8ト

ALC2/2015
05.05.2015

Status: Deferred

Lic.No/Date:0710104026 ,Defcr Date:   ,
12.052014              18.06.2015

Mcet No/Date:2/81-

ALC2/2015
05.05.2015

Approved

Lic.No/Date:0510386820

19.05.2014

AA as per written comments of DIPP

as under:―

Caso No.:2/5/81¨ ALC2/2014   Pany Nalmc:VINAYAK
INTERNAT10NAL

Decision:NC decided tO ratl″ the nOrms Of above
vide U.0.No.12/56/2015-TSW/43 dated 19.05.2015

1. Words ″containing 104.54 Mtt of Cold Ro‖ ed

F ore'312丁Faイ e ttevo`ormttnt o"icer
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suffixed with the description of export product .

2. Words "of relevant thickness" may be suffixed with the
quantity may be allowed as applied for i.e. 115 MT as
items.

description of import item and its
1.10 Kgs./kg. content in the export

ICase No.:29/8/81-ALC2/2014

1HQ File

101/81/050/00240/AM15/

IHQ File

:01/81/050/00249/AM15/

Case No.:39/8/81-ALC2/2014

46

HQ File

:01/81/050/00250/A～ 115/

RLA File
:03/95/040/00163/AM15/

RLA F‖ e

:56/24/040/00006/AM15/

Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD。

,

RLA File

:56/24/040/00003/AM15/

IMect No/Date:2/8ト

IALC2/2015

2905.2014

IMcct No/Date:2/81-

IALC2/2015
.0505.2015

1Lic No/Date:5610004268
129.052014

彗:1‐

RA may take suitable consequential action accordingly.

Party NamciSIEMENS LTD   IMect No/Date:2/8ト Approved
'ALC2/2015

105.05.2015

1Lic.No/Datc:0310783276

128.05.2014

Decision : NC decided to ratify the norms of above AA as perwritten comments of DHI vide
U.O. No. 3 (84)120 14lTS W(By I 49 dated 09.04.20 15 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:38/8/81-ALC2/2014 Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,       05.052015

Status: Deferred

18.06.2015

Decision : NC noted that MoS Deficiency letter was issued to the firm on 18.05.2015. As no

reply from the firm has been received from them, NC decided to send a reminder to the firm
to expedite reply. The Committee also decided to check from the firm whether it is a case of

45 Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
numberand date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to I 8.06.2015.

Status:Deferred

Defer Date:

`_. :=|:｀
1(il:1

1牛
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Decision :NC observed that reply of the firm has been referred to MoS for examination. The

Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to I 8.06.201 5.

Case No.:40/8/81-ALC2/2014 Party Name:NATIONAL Status:Deferred
STEEL AND AGRO
INDUSTRIES LTD。

)

RLA File

:56/24/040/00002/AM15/
Lic.No/Date1561 0004267 1Defer Datc:

29.05.2014 18.06.2015

Decision : NC observed that reply of the firm has been referred to MoS for examination. The

.- Committee also decided to check from the firm whether it is a case of Physical Export/
47 Dee."d Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred ro I 8.06.20 I 5.

Case No.:4218181-ALC2/2014 Party Name:NATIONAL Status: Dcferred
STEEL AND AGRO
INDUSTRIES LTD.,

RLA File

:56/24/040/00004/AM15/

HQ Filc

:01/81/050/00251/AM15/

HQ File

:01/81/050/00253/AM15/

Meet No/Date:2/8ト

ALC2/2015
05.05.2015

Meet No/Date:2/81‐

ALC2/2015
05.05.2015

Lic.No/Date:5610004269 ‐Dcfcr Datc:
29.05.2014 18.06.2015

Decision : NC noted that MoS Deficiency letter was issued to the firm on 18.05.2015. As no
reply from the firm has been received from them, NC decided to send a reminder to the firm
to expedite reply. The Committee also decided to check from the firm whether it is a case of

a8 Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) I-low EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to 18.06.2015.

蓋轟轟轟轟覇瑶:赫
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Case No.:4318181-ALCZl20l4 Party Name:NATIONAL Status:Deferred
STEEL AND AGRO
INDUSTRIES LTD.,

RLA File Lic.No/Date:5610004270 Defer Date:
:0l/81/050/00254lAMl5l :561241040100005/AM l5l 29.05.2014 18.06.2015

Decision : NC noted that MoS Deficiency letter was issued to the firm on 18.05.2015. As no
reply from the firm has been received from them, NC decided to send a reminder to the firm

49 to expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG Iicence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to I 8.06.2015.

HQ Filc

50 1HQ File
:01/81/050/00538/AM15/

51 HQ File

HQ Filc

:01/81/050/00229/AM15/

RLA File

:03/94/040/00025/AM15/

ITECHNOLOGIES PRIVATE
ILTD。

,

RLA Filc

Meet No/Date:2/81-

ALC2/2015
05.05.2015

Lic.No/Date:0710104603

Status:Deferred

Defer Date:

18.06.2015

Case No.:3/17/81-ALC2/2014 Party Name:APAR

INDUSTRIES LIMITED

Meet No/Date:2/8ト

ALC2/2015
05.052015

Meet No/Datc:2/81-

ALC2/2015
05.05.2015

Status:Deferred

Lic No/Datc:0310783542 Dcfcr Datc:
29.05.2014              18062015

Decision : NC observed that reply of the firm is being referred to DIPP for examination. The
case stands deferred to I 8.06.201 5.

Case No.:7/8/81-ALC2l20l4 Party Name:MPP

:01/81/050/00218/AM15/      107/24/040/00070/AⅣ l15/

Decision:NC observed that reply ofthe flrm has

case stands deferred to 1 8.06.2015.

Case No.:18/8/81‐ALC2/2014 1Party Namc:MANDEEP
‐CABLE PVT.LTD.

for examination. The

Mect No/Date:2/81-    Status:Reiected

ALC2/2015        '
10505.2015

1Lic.No/Date:0510388013

102.06.2014

30.05.2014

been referred to DHI

Decision : NC noted that firm has not replied to D/L dated 10.09.2014, reminder datedt' 
11.12.2014 and final reminder dated 24.02.2015. Since no reply was received form firm

despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

RLA Filc
:05/24/040/00025/AM15/

乏レ

:■ ,::■ヽli.'1116



Case No.:33/8/81-ALC2/2014 Party Name:METENERE LTD Mcct No/Datc:2/81- Status: Deferred

HQ File RLA File

IALC2/2015          ‐

05.05.2015             
‐

Lic.No/Date:0510388084  Dcfcr Date:
53 :01/81/050/00244/AM15/      :05/24/040/00073/AM15/       03.06.2014              18.06.2015

1Decision:NC noted that the case has been referred to MoEF.DO lcttcr from DGFT has been
sent to MoEF for an carly reply.NC also noted that MoEF has also been rerllinded through

email to expedite the rcply. The case stands deferred to 18.06.2015.

RLA File
54 :01/81/050/00214/AM15/      :32/24/040/00004/AM15/       06.06.2014

Decision :NC observed that the flrin has ftlrnished inadequate reply

ldecided to scnd a relninder to the flrrrl to ftlrnish the completc reply l

lThc case stands dcfcrrcd to 18.06.2015。

Case No.:32/8/81-ALC2/2014 1Party Name:NLMK INDIA   Meet No/Datc:2/8ト
SERVICE CENTER PVT.   ALC2/2015

Case No.:3/8/81¨ ALC2/2014  Party Name:SALZER
ELECTRONICS LTD

HQ File

HQ Filc

LTD,

RLA Filc

Meet No/Date:2/8ト

ALC2/2015
05.05.2015

Lic.No/Date:3210076736

05052015

Lic.No/Date:0310784579

‐
Status:Deferred

Defer Date:

118.06.2015

' to the DL issued. NC
as asked for in the DL.

Status:DeFerred

Defcr Datc:

18.06.2015
55 :01/81/050/00243/AM15/      :03/95/040/00173/AM15/      06.062014

‐Dccision:NC noted that flrm has not replied to D/L dated 12.1

23.02.2015 and flnal rerninder dated 29.04.2015.NC decided to、 vait
The case stands deferred tO 18.06.2015.

1.2014 reminder dated
for the reply of the firm.

Case No.:l/8/81-ALC2/2014 PartyName:REGEN IMeet No/Datc:2/81-    Approved
:ALC2/2015         ‐

105.05.2015              1

1Lic.No/Datc:0410158546  .

110.06.2014              ‐

HQ Flle

:01/81/050/00212/AM15/

POWERTECH PRIVATE
LINIITED

RLA Filc

:04/24/040/00016/AM15/

Decision : NC noted that the firm vide email dated 08.04.2015 has inlormed that AA No.
s6 0410157763 dated 08.05.2014 has been ratified by DGFT vide f.No.0l/81/050/00187/AM-

15 which has the same imporl and export items as in the subject AA. The firm has requested
to ratify the subject AA on repeat basis. NC therefore, decided to ratify the subject AA on
repeat basis.

RA may take suitable consequential action accordingly.
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iCase No.:28/8/81-ALC2/2014 Party Name:VOESTALPINE  IMeet No/Date:2/81‐     Status:Deferred
'                  VAE VKN INDIA P.     IALC2/2015
‐                   LTD.(FORMERLY        05.05.2015

1HQ Filc              RLA Filc             lLic.No/Datc:0510388531 ‐Dcfer Datc:
57101/81/050/00239/AM15/   :05/24/040/00108/AM15/    110.06.2014        ‐18.06.2015

1Decision : NC notcd that irm has not replied to E)/L datcd 12.11。2014  renlinder dated
.23.02.2015 and flnal rernindcr dated 29.04.2015,NC decided to、 vait fbr the reply ofthe flrm.

IThe case stands deferred to 18.06.2015.

ICase No.:34/8/81-ALC2/2014 Party Name:RAHEE TRACK  IMcct No/Date:2/8卜     Status:Deferred
.                   TECHNOLOGIES PRIVATE  ‐ALC2/2015         ‐
I                      LIMITED,               05.05.2015

1HQ File              RLA File             Lic.No/Date:0210204012 Defer Date:
58101/81/050/00245/AM15/    :02/24/040/00042/AM15/    110.06.2014        18062015

1Decision:NC obscrved that the reply ofthe flrm is being sent to DIPP for exanlination.The
Arm has informed that the sutteCt AA is Physical Export.The case stands deferred to
118.06.2015.

| ICase No.:2/8/81¨ ALC2/2014  Party Name:HAVELLSINDIA Meet No/Datc:2/8卜      Approved
LTD.                 ALC2/2015

0505.2015

1HQ File               lRLA File              Lic.No/Date:0510389042
‐  101/81/050/00213/AM15/       :05/23/040/00127/AM15/       24.06.2014

1 1Decision:NC decidcd to ratify the norms of above AA as per written comments of DIPP
‐
  lvide U.〇 .No. 12/56/2014-TSW/59 dated 19.05.2015 as under:―

Net weight of ex ucts be ied as under:
SI.

No.

Net ExpOrt

Weight

(Kgs.)

SI.

No.

Net Export

VVeight

(Kgs.)

SI.

No.

Net Export

Weight

(Kgs.)

SI

No.

Net ExpOrt

Weight

(Kgs.)

1 62219 17 7469 33 7853 49 19892

2 8123 18 8663 34 19179 50 9865

3 2025 19 65672 35 8230 51 48004

4 2836 20 12772 36 9217 52 9597
Ｃ
υ 3927 21 6131 37 28913 53 1484

6 798 22 3223 38 41516 54 3934

7 482 23 17058 39 244 55 2301

8 2994 24 1915 40 15809 56 10555

9 209 Ｃ
υ
う
乙 1967 41 245 57 2345

10 20698 26 2453 42 14601 58 13689

11 7745 27 799 43 1020 59 1240

12 4556 28 2725 44 8438 60 7135

13 6983 29 3185 45 387 61 22083

14 4118 .30 8302 46 4446 62 31744
妨

化

59
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15 3852 31 6264 47 2370 63 3333

16 4928 32 9650 48 3238

2. Quantity of import item at Sl. No. ']., viz. Copper Rod/copper Wire Rod (EC Grade)

may be allowed as434152 Kgs. as 1.01 Kgs./Kg. content in the export products at Sl.

No. 1 to 63.

Quantity of import item at Sl. No. 2 viz. Copper Tape (EC Grade) may be allowed as

2825 Kgs. as 1.01 Kgs./Kg. content in the export products at Sl. No. 49 to 63.

Quantity of import item at Sl. No. 3 viz. Semi Conductive lnsulation Compound may

be allowed as 1.05 Kgs./Kg. content in the export products at Sl. No. 49 to 63.

Quantity of import item at Sl. No. 4 viz. XLPE lnsulation Compound may be

allowed as 1.05 Kgs./Kg. content in the export products at Sl. No. 1 to 63.

Descrption of import item at Sl. No. 5 may be corrected as "Poly Vinyl Chloride (PVC)

Resin" and its quantity may be allowed as 1.05 Kgs./Kg. content in the export
products at Sl. No. 1 to 63.

Quantity of import item No. 6 viz. Plasticizer (DOP) may be allowed as 1.05

Kgs./Kg. content in the export products at Sl. No. 1 to 63.

Quantity of import item No. 7 viz. Antimony Trioxide may be allowed. as

1.05 Kgs./Kg. content in the export products at Sl. No. 1 to 31.

3.

4.

6.

7.

8.

RA lnay take suitable consequential action accOrdingly.

Case No.:37/8/81‐ALC2/2014 Party NameiSTERA       ‐Mcct No/Date:2/81‐
ENGINEERING INDIA     ALC2/2015
PRIVATE LIMITED        05.05.2015

HQ File

101/81/050/00248/AM15/

Status: Deferred

RLA Filc

:04/24/040/00046/AM15/
Lic.No/Date:0410158825 Defer Datci

2506.2014              18.06.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide U.O. No. 30(227)12014-ME dated 10.03.2015 (copy enclosed).

60 The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. ln case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 18.06.2015 .

61 Case No。 :18/11/81-ALC2/2014  Palty Namc:BEKAERT

19
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HQ File

:01/81/050/00332/AM15/

HQ File

:01/81/050/00339/AM15/

ICase No.:26/11/81‐ ALC2/2014

64‐ HQ Filc

:01/81/050/00340/ANl15/

IDecision:NC noted that
118.06.2015.

| ICase No.:35/11/81-ALC2/2014

1651

1  1HQ File
l 1101/81/050/00349/AM15/

INDUSTRIES PVT LTD.

RLA Filc
:31/83/040/00056/AN415/

RLA File

:03/95/040/00247/AM15/

Party Name:HIGHTEMP
FURNACES LIMITED

‐RLA File

:07/24/040/00093/AM15/

the casc has been referred

IALC2/2015

105.052015

1Lic.No/Datc:3110064488
126.06.2014

Status:Deferred

IMect No/Date:2/81‐

IALC2/2015

105.052015

‐Lic.No/Date:0310786184   :
‐30.062014

IMeet No/Datc:2/8ト Status:Deferred
IALC2/2015
05.052015

1Lic.No/Date:0710105513 ‐Defer Date:

103.072014             118.06.2015

to DHI.The case stands deferred to

Decision : NC decided to ratily the norms of above AA as per written comments of MSME
vide U.O. No. 30(229)12014-ME dated I I .03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

つ
４
′
υ

Case No.:22/11/81-ALC2/2014 Party Namc:RUBY MICA    Mcct No/Datc:2/8ト
COMPANY LIMITED      ALC2/2015

05.05.2015

HQ File              lRLA File             lLic No/Date:0210204262 Defer Datc:
:01/81/050/00336/AM15/      :02/24/040/00057/AM15/      127.06.2014              18.062015

Decision : NC noted that nrm has not rcplied to E)/L dated 10.12.2014  renlinder dated

23.02.2015 and flnal rerninder dated 29.04.2015.NC decided to、 vait for the reply of thc flrrn.

The case stands deferred t0 18.06.2015.

Case No.:25llll8l-ALCzlzOl4 Party Name:SIEMENS LTD Approved

'63 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(84)12014/TSW(By146 dated 09.04.2015 (copy enclosed).

i

na may take suitable consequential action accordingly.

Party Name:HBL POWER
SYSTEMS LTD.,

RLA File

:09/24/040/00057/AM15/

Mect No/Date:2/81‐ Status: Deferred
ALC2/2015
‐05.05.2015

1Lic No/Date:0910060610  Defcr Datc:

10807.2014              18.062015

性1.ギ :,∴・・ 1'1・・
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Decision :NC observed that RA Hyderabad was requested to forward a correct copy of the
application for examination by TA. NC noticed that RA, Hyderabad has not furnished the
'correct application relating to the subject AA. NC decided to send a reminder to RA,
Hyderabad for furnishing the correct application of the subject AA. The case stands deferred
to I 8.06.201 5.

Casc No.:5/11/81-ALC2/2014  Party Name:HEURTEY
PETROCHEM S A

HQ Filc RLA File
:01/81/050/00319/ANl15/        :03/94/040/00296/AM15/

Decision:NC observed that RA has ccrtifled that

NC therefore,decided to close the case.

Mcct No/Datc:2/81‐         Closed
ALC2/2015
‐05.05.2015

‐Lic.No/Date:0310786619

09.07.2014

the flrm has surrendered the suttect AA.

Status:Deferred

RA may take suitable consequential action accordingly.

Case No.:12/11/81-ALC2/2014 Party Namc:ASSOCIATED   Meet No/Datc:2/8ト
PIGMENTS LIMITED      ALC2/2015

05.05.2015

IHQ Filc
671:01/81/050/00326/AM15/

RLA File

:02/24/040/00069/AM15/

Case No.:15/11/81-ALC2/2014 Party Name:AERO CANS
INDIA PVT LTD

HQ Filc RLA Filc
68 :01/81/050/00329/AM15/      :31/83/040/00099/Aヽ 415/

Decision : NC noted that flrrn has not repHcd

23.02.2015 and Яnal renlinder datcd 29.04.2015.

The case stands deferred to 18.06.2015.

Lic.No/Datc:0210204395 Defer Date:

0907.2014             118.06.2015

Mect No/Date:2/8ト Status: Deferred
ALC2/2015
05.052015

Lic No/Datc:3110064546 Dcfcr Date:

11.07.2014              1806.2015

to D/L dated 10.12.2014  renlinder dated

NC decided to、 vait for the reply ofthe flrm.

Decision : NC noted that the case has been referred to MoEF. DO letter from DGFT has been
sent to MoEF for an early reply. NC also noted that MoEF has also been reminded through
email to expedite the reply. T'he case stands deferred to 18.06.2015.

Casc No.:13/11/81-ALC2/2014 Party Namc:ASSOCIATED
PIGM ENTS LIMITED

HQ File RLA Filc
:01/81/050/00327/AM15/      :02/24/040/00073/AM15/

Decision : NC noted that flrm has not replied

23.02.2015 and inal rerninder dated 29.04.2015.

The case stands dcferred to 18.06.2015.

ｔ。

ＮＣ

Mcct No/Datc:2/81- Status: Deferred
ALC2/2015         1
105.05.2015             1

1Lic.No/Date:0210204471 1Defer Date:

114.07.2014             18.06.2015

D/L dated 10.12.2014 reminder dated

decided to wait for the reply ofthe flrm.

乏し:
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Case No.:43/11/81‐ ALC2/2014 Party Name:HEENA METAL  Meet No/Datc:2/8ト
‐PVT LTD              IALC2/2015

05.05.2015

HQ File

:01/81/050/00357/ANl15/

Case No。 :60/11/81‐ ALC2/2014 Party Namc:R.R.KABEL
LIMITED,

Status:Deferred

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide U.O. No. 30(241)/2014-ME dated 30.03.2015 (Copy enclosed).

70 The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.201 5

HQ File
71 :01/81/050/00374/AM15/

RLA File

:03/94/040/00089/AM15/

RLA Filc

:03/95/040/00188/AM15/

Decision : NC noted that firm has not replied
23.02.2015 and final reminder dated 30.04.2015.
The case stands deferred to 18.06.2015.

Lic.No/Datc:0310786766 Dcfcr Date:

14.07.2014              18062015

Meet No/Date:2/8ト Status: Deferred
:ALC2/2015

0505.2015

Lic.No/Date:0310786855 Dcfcr Datc:

■5.07.2014              18.062015

to D/L dated 10.11.2014  renlinder dated

NC decided to wait for the reply ofthc flrm.

Case No。 :29/11/81-ALC2/2014 Party Name:ALSTOM INDIA  Mcct No/Datc:2/8ト
ILIMITED,              ALC2/2015

05.052015

HQ File RLA File

Status: Deferred

:0l/8l/050/00343lAVlsl :341241040100013/AM15/

Decision : NC noted that firm has not replied
23.02.2015 and final reminder dated 29.04.2015.
The case stands deferred to I 8.06.201 5.

Lic.No/Datc:3410040368 Defer Date:
11`07.2014             ■8.06.2015

to E)/L dated 14.11.2014  rerninder dated

NC decided to wait forthe reply ofthe flrm.

HQ Filc

73 :01/81/050/00344/AM15/

Case No.:30/ll/81-ALC2/2014 Party Name:LAXMI 4ヽeet No/Datc:2/81-

ELECTRONICS MOULDS&  ALC2/2015
PRECISION ENGG P.LTD    05 05 2015

RLA File                Lic.No/Date:0710105770
:07/24/040/00141/AM15/        16.07.2014

Rejected

1 ‐,I´ ″ i,.1｀ 1

Decision : NC noted that firm has not replied to D/L dated 13.11.2014. reminder dated

09.12.2014 and final reminder dated 24.02.2015. Since no reply was received form firm
despite repeated reminders,the committee decided to raCCt the case with direction to nrm t。
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pay custOm duty&applicable intcrest for EODC.

RA may take suitable consequcntial action accordingly.

Case No.:45/11/81-ALC2/2014 Party Namc:NAMCO       IMcct No/Date:2/81-     Approved
INDUSTRIES PVT.LTD.,    :ALC2/2015

105.05.2015

HQ File               lRLA Flle              Lic.No/Date:0310786920  ‐

:01/81/050/00359/ANl15/        :03/95/040/00329/AM15/       ■6.07.2014

73府況.CL器肌昇ギ騒よЪよ:‰♀:i驚鮎盤∬
r Writt∽∞mmellts J MoS

RA may take suitable consequential action accordingly.

Case No.:69/11/81-ALC2/2014 Party Namc:NLMK INDIA   IMeet No/Date:2/8卜     Status:Deferred
SERVICE CENTER PVT.   IALC2/2015
LTD.,                 05.05.2015          ‐

HQ File              RLA FHe              Lic.No/Date:0310786927 .Dcfcr Date:
75 :01/81/050/00383/AM15/      :03/95/040/00312/AM15/      16.07.2014             

■806.2015

Decision : NC noted that flrm has not replied to E)/L dated 12.ll.2014  rerrlinder dated

23.02.2015 and flnal relninder dated 29.04.2015.NC decided to wait forthc rcply ofthc flrm.

The casc stands deferred to 18.06.2015.

Case No.:73/11/81-ALC2/2014 Party Name:ALSTOM INDIA  IMcet No/Date:2/8卜     status:Deferred
LIMITED,               ALC2/2015

105.052015

HQ File              RLA File              Lic.No/Date:0310786931  Defer Date:
76 :01/81/050/00387/AM15/      :03/94/040/00347/AM15/      ‐16.07.2014              18.062015

Decision :NC observed that thc nrrFl has not furnished information in accordancc to thc DL

issucd by thc TA.NC thereforc,decided to rcmind thc flrrn to furnish the information in

accordance to the DLo The case stands deferred t0 18.06.2015.

Case No.:27/11/81-ALC2/2014.Party Name:ESヽVARI GLOBAL IMeet No/Date:2/8卜     status:Deferred
METALINDUSTRIES      ALC2/2015
PRIVATE LIMITED.      05.05.2015

HQ Filc              RLA File             Lic.No/Date:0710105804 ‐Defer Date:
77 :01/81/050/00341/Aヽ 415/      :07/24/040/00126/AM15/       17.072014              18.06.2015

Decision:NC observed that the flrrn has not furnished information in accordance to the DL

issucd by the fA.NC thereforc,decided to rcmind thc nrm to fumish the information in

accordance to the DLo The case stands deferred t0 18.06.2015.
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Case No.:23/11/81‐ ALC2/2014 Party Namc:FRICT10N      IMect No/Date:2/81-     Status:Deforred
METAL FIBRES(lNDIA)   .ALC2/2015

HQ File

:01/81/050/00337/AM15/      :05/23/040/00140/AM15/      ■8.07.2014 18.062015

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of

78 Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to I 8.06.2015.

P.LTD

RLA File

Case No.:21/11/81¨ ALC2/2014‐ Party NameiSHREEM
ELECTRIC LTD.

05.05.2015

Lic No/Date:0510389786 ‐Defer Date:

‐Mcct No/Date12/81‐         Status:I)eferrcd

lALC2/2015

105.05.2015

1Lic No/Dtte:3110064588 Dcfcr Datc:HQ File RLA File
:01/81/050/00335/AM15/      :31/83/040/00106/AM15/      122.07.2014 18062015

79]Decision :NC observed that DeitY vide letter datcd 7.1.2015 and 26.03.2015 has requested

the flrrn to depute thcir representative.NC decided to send a rcnlindcr to thc flrnl to depute

‐their representat市e for a meedng with DehY in connection with the suttect AA.The case
stands deferred to 18.06.2015.

Case No. :38/l I /81- ALC2/201 4 P arty Name:NTL Mcet No/Datc:2/81-       Status:Deferred

ELECTRONICS「NDIA LTD. IALC2/2015
,05.05.2015

HQ File RLA F‖ c Lic No/Date:0510389922  Deた r Datc:
:01/81/050/00352/AM15/      :05/24/040/00181/AM15/      .23.072014 18.06.2015

Decision : NC noted that DeitY Deficiency letter was issued to the firm on 12.03.2015. As

80 
no reply from the firm has been received from them, NC decided to send a reminder to the

firm to expedite reply. The Committee also decided to check from the firm whether it is a case

of Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy

of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero

duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured

ん,
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(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to 18.06.2015.

Case No.:44/11/81-ALC2/2014 Party Name:NAMCO       Mcet No/Date:2/8ト
INDUSTRIES PVT.LTD.,    ALC2/2015

05.05.2015

HQ Filc

Status: Deferred

HQ Filc RLA File Lic.No/Datc:0310787293  Defer Datc:
:01/81/050/00358/AM15/      :03/95/040/00359/AM15/      24.07.2014 18.06.2015

Decision : NC noted that Deficiency letter was issued on 05.01.2015 to the firm. A reminder
has also sent to the firm on28.04.2015. But reply of the firm is still awaited despite reminder.

Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The

g1 Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCC licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.201 5.

Case No.:52lll/81-ALC2/2014 Party Name:JINDAL SAW LTD Meet No/Date:2/8 l- Status:Deferred

RLA FHc

ALC2/2015
05.05.2015

Lic.No/Date:0510389948 1Defer Date:
:01/81/050/00366/AM15/      :05/23/040/00167/AM15/       24.07.2014 18.062015

Decision: NC noted that Deficiency letterwas issued on24.O2.2Ol5 tothe firm. A reminder
has also sent to the firm on28.04.2015. But reply of the firm is still awaited despite reminder.

o, Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The"- Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG Iicence. The case stands
deferred to I 8.06.2015.

Case No.:17/11/81-ALC2/2014 Party Name:LAXMI        Mcct No/Datc:2/81-     status:Deferred
83                     ELECTRONICS MOULDS&  ALC2/2015

PRECISION ENGG P.LTD.  05.05.2015
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IHQ File              RLA File             Lic.No/Date:0710106186 Dcfcr Datc:
:01/81/050/00331/AM15/      :07/21/040/00360/AM15/      125.07.2014              18.062015

1Decision:NC noted that Arm has not replied to D/L dated 13.11.2014 reminder dated
124.02.2015 and flnal rerninder dated 29.04.2015。 NC decided to wait fbrthc rcply ofthe flrm.

IThe case stands defelTed to 18.06.2015.

‐Case No.:`/11/81¨ALC2/2014 Party Name:SIECHEM      ‐Mcct No/Date:2/81‐      Status:Deferred
TECHNOLOGIES PRIVATE  IALC2/2015
LIMITED               05.05.2015

,HQ Flle              RLA File             Lic.No/Date:0410159H6 1Dcfcr Date:
841:01/81/050/00320/AM15/    :04/24/040/00091/AM15/    2807.2014        18062015

1Decision:NC observed thatthe case is under examination of DoT.A DO letter from DGFT to

lDoT has been issued on 3.2.2015 to expedite the reply.The casc stands deferred to
118.06.2015.

ICase No.:37/11/81‐ ALC2/2014 Party Name:HAVELLS INDIA IMcct No/Datc:2/8卜      Approved
l                      LTD.                 ‐ALC2/2015
′                              .                              05.05.2015

1HQ File               lRLA File              lLic No/Date:0510389979
1:01/81/050/00351/AM15/       :05/23/040/00162/AM15/       128.07.2014

1Decision:NC decided to ratify the norms of above AA as per wrttten comments of DIPP
lvide U.O.No.12/56/2014-TSW/85 datcd 19/05/2015 as under:―

1. Quantity of import item at Sl. No. 1 may be allowed as 1.045 Kgs./Kg. content in the
export items at Sl. No 1 to 4 as claimed by the firm.

2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 15300 Nos. each inclusive

of 2% wastage taking clue from SIONs C-1925/C-1926.
3. Quantity of import item at Sl. No. 4 may be allowed as 1.045 Kgs./Kg. content in the

export item at Sl. No 2 as claimed by the firm.
4. Quantity of import item at Sl. No. 5 may be allowed as 102000 Nos. inclusive of 2%

85 wastage.
5. Quantity of import item at Sl. No. 6 may be allowed as applied for i.e. 73150 Nos. on

net to net basis.

6. Quantity of import item at Sl. No. 7 may be allowed as 86700 Nos. inclusive of 2%
wastage.

7. Quantity of import item at Sl. No.8 may be allowed as 1.045 Kgs./Kg. content in the
export items at Sl. No 1 , 3 & 4 as claimed by the firm.

8. Quantity of import item at Sl. No.9 may be allowed as7272 Grams as 1.01
gram/gram content in the export items.

9. Quantities of import items at Sl. No. L0,77 & 12 may be allowed as 15150 Nos., 30300
Nos. & 30300 Nos. inclusive of t% wastage.

10. Quantity of import item from Sl. No. 13 may be allowed as 1.04 gram/gram content in

the export product at Sl. No.2 as claimed by the firm.
L1. Quantities of import items at Sl. No. 14 & 16 may be allowed as 20200 Nos., & 40400

Nos. inclusive of L% wastage.
12. Quantity of import item at Sl. No. 15 may be allowed as applied for i.e. 1,44900
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Nos. on net to net basis.

13. Quantity of import item from Sl. No. 17 may be allowed as 1.04 gram/gram content in
the export products at Sl. No.1 & 3.

14. Quantities of import items at Sl. No. 18, 19 & 20 may be allowed as 65650 Nos., 30300
Nos. & 50500 Nos. inclusive of 'J,% wastage.

15. Quantity of import item from Sl. No. 21, may be allowed as 1.04 gram/gram content in
the export product at Sl. No.4 as claimed by the firm.

16. Quantity of import item from Sl. No. 22 may be allowed as 9240 Litres inclusive of 5 %
wastage.

RA may take suitable consequential action accordingly.

Case No.:71/11/81¨ ALC2/2014 Party Namc:ASSOCIATED    Meet No/Date:2/81-
CABLES PVT.LTD        ALC2/2015

05.05.2015

Approved

HQ File

:01/81/050/00385/AN415/
RLA File

:03/94/040/00317/AM15/
Lic.No/Date:0310787376

28.07.2014

1.

2.

3.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612014-TSW/86 dated 1910512015 as under:-

words " 1.1 KV, copper conductor, PVC insulated, Armoured " may be suffixed with the
description of Export products at Sl. No 1to 19.
words " 1.1 KV, copper conductor, XLPE insulated, Armoured " may be suffixed with the
description of Export products at Sl. No 20 to 23.
words "'L.1,Kv, copper conductor, PVC insulated, Unarmoured " may be suffixed with the
description of Export products at Sl. No 24to 26.
Net weight of export products may be specl ied as under:
SI.

No.

Net ExpOrt

VVeight

(Kgs.)

・
　

０

Ｓ‐

Ｎ

Net ExpOrt

Weight

(Kgs.)

SI.

No.

Net ExpOrt

Weight

(Kgs.)

Sl.

No.

Net ExpOrt

Weight

(Kgs.)

26832 8 66984 15 2880 22 2481
2 763 9 7280 16 8668 23 425
3 855 10 852 17 10993 24 14.4
4 17888 852 18 12622 25 482
5 43303 12 10947 19 382 26 52
6 328 13 24950 20 6731
7 68980 14 4160 う

ι 1305

Quantities of import item at S.No 1 viz. continuous cast Copper Rod( 8 mm dia)(EC
Grade)may be allowed as under:

a) For export products mentioned at Sl. Nos. 1 to 19 as 1.01 Kgs/Kg. content in the
export items.

b) For export product mentioned at Sl. No. 20to26 as per Engineering Table 5.
Total quantity of import item at Sl.No.2 viz. PVC Compound may be restricted a/10658 KSs.

I tt
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and it may be allowed as 1.05 Kgs/Kg content in the Export Products from Sl. No. 1 to 26.

7. Quantities of import item at Sl. No.3 viz. LDPE Compound may be allowed as 1.05

Kgs/Kg content in the Export Products from Sl. No. 1 to 19.

8. Total quantity of import item at Sl .No.4 viz. Steel Armouring Wire may be restricted as

L12456 Kgs. and it may be allowed as 1.02 Kgs./Kg. content in the export products from Sl.

No 1 to 23.

9. lmport items at Sl. No. 5 to 10 (Wooden Drum) may be allowed as per packing policy.

10. Quantities of import item No.1L viz. XLPE Compound may be allowed as 1.05
Kgs/Kg content in the Export Products at Sl. No. 20 to 23.

RA may take suitable consequential action accordingly.

Case No. : I 0/l I /81 - ALC2/201 4 Party Name: V I KARSH Mcet No/Date:2/81- Status:Deferred
STAMPINGSINDIA PVT.   ALC2/2015

Decision :NC observed that clarification sought from RA is awaited. NC decided to send a
reminder to RA to furnish the clarification. The case stands deferred to I 8.06.2015.

Case No.:67/11/81-ALC2/2014 Party NameiSUPRA QUALITY IMeet No/Date:2/8ト
‐EXPORTS(lNDIA)PVT.LTD.IALC2/2015

105.05.2015

| IHQ Filc              lRLA Filc             Lic.No/Date1031 0787455 Dcfcr Datc:
188:01/81/050/00381/AM15/   .:03/95/040/00373/AM15/    31.07.2014         1806.2015

1  Decision : NC noted that flrm has not replicd to E)/L datcd 10.12.2014  renlinder dated
‐
24.02.2015 and flnal renlinder datcd 29.04.2015.N(〕 decided to、vait fbr the reply of the flrm.

I  The case stands deferred to 18.06.2015.

HQ Flle

:01/81/050/00324/AM15/

LTD.

RLA File

:31/83/040/00108/AM15/

RLA File

:07/24/040/00155/AM15/

0505.2015

Lic.No/D7atc:3110064657 Defer Date:
130.07.2014             18.06.2015

Status:Deferred

ⅣIeet No/Date12/8ト Status: Deferred

31.072014 1806.2015

Case No.:31/17/81¨ ALC2/2014 Party NamciVEER‐ 0‐
METALS PVT.LTD

HQ File

:01/81/050/00566/AM15/

IALC2/2015        ‐

0505.2015

Lic.No/Date:0710106235 ‐Dcfer Date:

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
89 from the firm has been received from them, NC decided to send a reminder to the firm to

expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured

1′ 」| :メ :■ :`
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HQ Filc

:01/81/050/00323/AM15/

(Vi)HOW EPCG licencc holder intends to discharge the
case stands deferred to 1 8.06.2015.

Case No.:9/11/81-ALC2/2014  Party Name:VOLEX
INTERCONNECT(INDIA)   .ALC2/2015
PVT.LTD.,

RLA Filc

:04/24/040/00023/AM15/

EO against the EPCG licence. The

Mcct No/Date:2/8ト Approved

105.05.2015

‐Lic No/Date:0410159128
101.08.2014
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「
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Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612015-TSW/90 dated 1910512015 as under:-

1,. Quantity of export item at Sl. No. 7 may be corrected as 984 Nos.
2. For export item at Sl. No. 1, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No. 1 & 7 as 5292 Nos. & 1323 Nos. respectively on'

net to net basis with accountability clause
(ii) lmport items at Sl. No. 2 to 6 as 2646 Nos. each on net to net basis with

accounta bility cla use.
(iii) lmport item at Sl. No. 8 as 900 Meters as 1.02 Meter/Mtr. content in the

export item.

3. For export item at sl, No. 2, quantities of import items may be allowed as
u nder:
(i) lmport items at Sl. No. 9 & 15 as 15912 Nos. & 3978 Nos. respectively on

net to net basis with accountability clause
(ii) lmport items at Sl. No. 10to 14 as 7956 Nos. each on net to net basis with

accounta bility cla use.
(iii) lmport item at sl. No. 16 as 4058 Meters as 1.02 Meter/Mtr. content in

the export item.
4. For export item at sl. No. 3, quantities of import items may be allowed as

under:
(i) lmport items at sl. No.17 & 23 as 64728 Nos. & 16182 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at sl. No. 18 to 22 as 32364 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at Sl. No. 24as22oo8 Meters as 1.02 Meter/Mtr. content in

the export item.

5. For export item at Sl. No. 4, quantities of import items may be allowed as
under:
(i) lmport items at Sl. No. 25 & 31 as797t6 Nos. & 1,9944 Nos. respectively

on net to net basis with accountability clause
lmport items at Sl. No. 26 to 30 as 39888 Nos. each on net to net basis
with accountability clause.
lmport item at Sl. No. 32 as 33905 Meters as 1.02 Meter/Mtr. content in

29



the export item.
6. For export item at Sl. No. 5, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No.33 & 39 as78732 Nos. & 19683 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at Sl. No. 34 to 38 as 39366 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at Sl. No. 40 as 40153 Meters as 1.02 Meter/Mtr. content in

the export item.
7. For export item at Sl. No.6, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No. 47 & 47 as 64764 Nos. & tl1-gt Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at Sl. No. 42 to 46 as 32382 Nos. each on net to net basis

with accountability cla use.
(iii) lmport item at Sl. No. 48 as 38535 Meters as 1.02 Meter/Mtr. content in

the export item.

8. For export item at Sl. No. 7, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No. 49 & 55 as 35424 Nos. & 8856 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at Sl. No. 50 to 54 as L771.2 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at Sl. No. 56 as 24088 Meters as 1.02 Meter/Mtr. content in

the export item.
9. For export item at Sl. No. 8 quantities of import items may be allowed as

u nder:
(i) lmport items at Sl. No. 57 & 63 as 27000 Nos. & 5750 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at Sl. No. 58 to 62 as 13500 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at Sl. No. 64 as 20655 Meters as 1.02 Meter/Mtr. content in

the export item.
10. For export item at Sl. No. 9, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No. 65 & 7L as 19520 Nos. & 4905 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at Sl. No. 66 to 70 as 9810 Nos. each on net to net basis with

accounta bility cla use.
(iii) lmport item at Sl. No. 72 as 1,6677 Meters as 1.02 Meter/Mtr. content in

the export item.
11. For export item at Sl. No. 10, quantities of import items may be allowed as

u nder:
(i) lmport items at Sl. No. 73 &79 as 13644 Nos. & 3411 Nos. respectively

on net to net basis with accountability clause
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(ii) lmport items at Sl. No. 74to78as6822 Nos. each on net to net basis with
accountability clause.

(iii) lmport item at Sl. No. 80 as 12757 Meters as 1.02 Meter/Mtr. content in
the export item.

For export item at Sl. No. 11, quantities of import items may be allowed as

u nder:
(i) lmport items at Sl. No. 81- & 87 as 9072 Nos. & 2268 Nos. respectively on

net to net basis with accountability clause
(ii) lmport items at Sl. No. 82 to 86 as 4536 Nos. each on net to net basis with

accounta bility cla use.
(iii) lmport item at Sl. No. 88 as 9254 Meters as 1.02 Meter/Mtr. content in

the export item.
For export item at Sl. No. 12, quantities of import items may be allowed as

under:
(i) lmport items at Sl. No. 89 & 95 as 6984 Nos. & 1746 Nos. respectively on

net to net basis with accountability clause
(ii) lmport items at Sl. No. 90 to 94 as 3492 Nos. each on net to net basis with

accounta bility cla use.
(iii) lmport item at Sl. No. 96 as applied for i.e. 7253 Meters.

74. For export item at Sl. No. 13, quantities of import items may be allowed as
under:
(i) lmport items at Sl. No. 97 & 103 as 2556 Nos. & 639 Nos. respectively on

net to net basis with accountability clause
(ii) lmport items at sl. No. 98 to 102 as 1278 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at Sl. No. 104 as 3042 Meters as 1.02 Meter/Mtr. content in

the export item.
15. For export item at Sl. No. 1-4, quantities of import items may be allowed as

under:
(i) lmport items at sl. No. 105 & 111 as 648 Nos. & 162 Nos. respectively

on net to net basis with accountability clause
(ii) lmport items at sl. No. 106 to 110 as 324 Nos. each on net to net basis

with accountability clause.
(iii) lmport item at sl. No. L72 as 826 Meters as 1.02 Meter/Mtr. content in

the export item.

RA may take suitable consequential action accordingly.

12.

13

Case No.:36/11/81-

ALC2/2014

HQ File

:01/81/050/00350/AM15/

Party Namc:INDO C00L
COMPOSITES PRIVATE
LIMITED

RLA File

:04/24/040/00101/AM15/

4ヽcct No/Datc:2/81‐

ALC2/2015
05.05.2015

Lic No/Date:0410159126

01.08.2014

Status: Deferred

Defer Date:

II勉長。
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Decision : NC noted that Deficiency letter was issued on 04.2015 to the firm. A reminder has
also sent to the firm on 01.05.2015. But reply of the firm is still awaited despite reminder.
Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The
Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.20 15.

‐92.:01/81/050/00384/AM15/      :03/95/040/00384/AM15/

RLA File

:24/24/040/00007/AM15/

Decision : NC noted that flrm has not rcplied to E)/L dated 12.ll.2014  rcrninder datcd

24.02.2015 and flnal rerllinder dated 29.04.2015,NC decided to wait forthe reply ofthe flrm.

The case stands deferred to 18.06.2015.

.Case No.:87/11/81-ALC2/2014 Party Name:ANOFOL FAR    Mcct No/Date:2/8ト

EAST ANODIZING PVT.LTD, ALC2/2015
0505.2015

Approved

HQ Flle

:01/81/050/00401/AM15/

Case No.:70/11/81‐

ALC2/2014

HQ File

Case No.:8`/11/81-ALC2/2014

HQ File

:01/81/050/00400/AM15/

Party Name:NLMK INDIA
SERVICE CENTER PVT.
LTD,

RLA File

Party Name:ASSOCIATED
PIGMENTS LIMITED

RLA Filc

i02/24/040/00091/AM15/

Meet No/Date:2/81-

ALC2/2015
05.05.2015

Status: Deferred

Lic.No/Datc:0310787740 ‐Dcfcr Date:
0608.2014              18062015

Lic.No/Date:2410041538

06.08.2014

Mcct No/Date:2/81- Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Date:0210204734 Defer Date:

08.08.2014             18.06.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.12156120l5-TSW/93 dated 1910512015 as under:-

93 1. Words "containing 45000 Kgs. of Aluminium coil/sheet " may be suffixed with the
description of export product .

Words "of relevant thickness" may be suffixed with the description of import item and its
quantity may be allowed as 45000 Kgs. on net to net basis.

Quantityof importitematSl.No.2may beallowedas appliedfori.e.2250 Kgs.onnetto
net basis

RA may take suitable consequential action accordingly.
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Decision : NC noted that the case has been referred to MoEF. DO letter from DGFT has been
sent to MoEF for an early reply. NC also noted that MoEF has also been reminded through
email to expedite the reply. The case stands deferred to I 8.06.201 5.

Case No. :32l I I l8l - ALC2/20 I 4 Party Name: DELPH I MeetNo/Date:2i81- Status:Deferred
CONNECT10N SYSTEMS   ALC2/2015

95 HQ File

INDIA LIMITED,

RLA File

……ノ:″ :υ

' 1  .´  ' 1:   il :

ユ
i豊:熱曲鸞

0505.2015             ‐

Lic.No/Date:1010058729 Dcfer Date:
:01/81/050/00346/AM15/      :10/24/040/00039/AM15/       1108.2014 18062015

Decision : NC noted that the case has been referred to C&PC.NC decided to send a reminder
to C&PC to expedite reply. The case srands deferred ro 18.06.2015.

Casc No.:40/11/81-ALC2/2014 Party Namc:ASTA INDIA    ‐Meet No/Datc:2/8卜     IStatus:Deferred
PRIVATE LIMITED        ALC2/2015          ,

05.05.2015             ,

HQ Filc RLA File Lic.No/Date:3410040446 ‐Defer Date:
96.:01/81/050/00354/AM15/      :34/24/040/00088/AM15/      14082014 18.06.2015

Decision : NC noted that flrm has not replied to E)/L dated ll。 12.2014  rernindcr dated
24.02.2015 and flnal rcnlinder dated 29.04.2015。 NC dccided to、 vait for the reply ofthe flrm.
The casc stands deferrcd to 18.06.2015.

Case No.:39/11/81-ALC2/2014 Party Name:MAHARASHTRA McetNo/Datc:2/8卜     Status:Deferred
SEAMLESS LTD          ALC2/2015

05052015

HQ Filc RLA File Lic No/Datc:0510390616 Defer Datc:
:01/81/050/00353/AM l5i :051241040100226/AMt5t 20.08.20t 4 I 8.06.2015

Decision : NC noted that Deficiency letter was issued on 24.02.201 5 to the firm. A reminder
has also sent to the firm on28.04.2015. But reply of the firm is still awaited despite reminder.

o, Hence, NC decided to send a final reminder to firm to furnish reply within I 5 days time. The" Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whetherthis licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to I 8.06.201 5.

Casc No.:41/11/81-ALC2/2014 Party Name:KEIINDUSTRIES iMeet No/Date:2/8卜     Approved
LIMITED               ALC2/2015

05.05.2015

HQ Filc RLA Filc Lic.No/Date:0510390647
:01/81/050/00355/A～ 115/        :05/23/040/00182/Aヽ415/      .21.082014

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP vide

U.0.No.12/56/2015¨ TSW/98 dated 19/05/2015 as under:―
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1.

2.

3.

4.

5.

6.

フ.

8.

9.

Words "Voltage rating 5/10 KV" may be suffixed with the description of export products at
Sl. No.1& 2.

Words "Voltage rating 500 V" may be suffixed with the description of export products at Sl.

No. 3 to 22.

Words "Voltage rating 600/1000V" may be suffixed with the description of export products
at Sl. No.23 to 36.

Words "Voltage rating 500 V" may be suffixed with the description of export products at Sl.

No. 37 to 42.
Words "Voltage rating 600/1000V" may be suffixed with the description of export products
at Sl. No.43 to 72.

Words "Voltage rating 300/500V" may be suffixed with the description of export products at
Sl. No.73 to 85.
Words "Voltage rating 1000V" may be suffixed with the description of export products at Sl.

No. 87 to 95.
Words "Voltage rating 300/500V" may be suffixed with the description of export products at
Sl. No.96 to 102.
Net weight of export products may be specified as under:

Net ExpOrt

Weight

./Km.

1161.54

2149.08

3017.39

5109

21166
391.69

356.43

1303.43

Net Export

Weight

(Kgs./Km.)

Net Export

VVeight

882.16

115331

2838.55 122.61

73721
910.11 41027

1139.37

723.22

673.25

107.22

3牛

55342
960.95

451.24

51281
88842

583.68

1365.99

46148
697.73

1100.22

|



24 610.94 52 45862 80 282.15
Ｃ
υ
う
乙 1215,72 53 1467.46 81 411.45

26 1789.32 54 1794.17 82 506.81

27 428.32 55 3213.17 83 313.84

28 503.44 56 4849.41 84 357.27

.10. Quantities of import item at S.No 1 viz.Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export prod ucts mentioned at Sl. No. !, 2, 23 to 26, 30 to 34, 43 to 48, 53 to 59, 87 to 90
& 93 to 95 as per Engineering Table 5.

b) For Export products mentioned at Sl. No. 3, 4, 49, 92 as 55.52 Kgs./KM, 92.46 Kgs./KM,
739.7 Kgs.lKM,462.3 Kgs./KM, respectively after taking clue from Engineering Table 5.

c) ForExportproductsmentionedatSl.No.5tog, 16to22,37to42,61to67,73to86&96
to 102 as 1.0L kgs/kg content in the Export products.

d) For Export products mentioned at Sl. No. L0 to 13, 27 to 29, 35, 50 to 52, 60, 69,70, 91,, as
per Engineering Table 4.

e) For Export products mentioned at Sl. No. 'J.4, 15,36, 68, 71,72 as 205.9.Kgs./KM,274.'J.
Kgs./KM , 462.3 Kgs./KM, 184.9 Kgs./KM, 346.4 Kgs./KM, 462.3 Kgs./KM respectively
taking clue from Engineering Table 4.

11. Quantity of import item at S.No.2 i.e. XLPE lnsulation Compound may be allowed as 1.05
kgs,/kg content in the Export products at Sl. No. L to 26, 43 to 49,53 to 59 & 83 to 102 .

12. Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as 1.05 kgs./kg content in
the Export products at Sl. No. 'J. to 26, 34 to 82 & 96 to 102 .

13. Quantity of import item at S.No. 4 i.e. Wooden Drum may be allowed as per packing
policy.

14. Quantity of import item at Sl. No. 5 i.e. LSZH may be allowed as 1.05 kes/ke content in the
Export products at Sl. No. 27 to 33 & 83 to 95 .

15. Quantity of import item at Sl.No. 6 i.e. EPR/Synthetic Rubber may be allowed as 1.05
Kgs/kg content in the Export products at Sl. No. 27 to 33.

RA may take suitable consequential actiOn accOrdingly.

Case No.:53/11/81¨ ALC2/2014 1Party Name:MAHARASHTRA IMeetNo/Date:2/8卜      status:Deferred
SEAMLESS LTD

RLA File

ALC2/2015         ‐
05.05.2015

Lic No/Datc:0510390715 Dcfer DatciHQ Filc

:01/81/050/00367/AM15/      :05/24/040/00169/AM15/       2208.2014
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HQ File
1001:01/81/050/00368/AM15/

Decision : NC noted that Deficiency letter was issued on24.02.2015 to the firm. A reminder
has also sent to the firm on 28.04.2015. But reply of the firm is still awaited despite reminder.
Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The
Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
,deferred to 1 8.06.20 I 5.

Case No.:54/ll l8l- ALC2l20l4 Party Name:METENERE LTD. Meet No/Date:2/8 1 - Status:Deferred
‐ALC2/2015
0505.2015             ‐

Lic.No/Date:0510390703 ‐Defer Date:

22.082014             18.062015

Decision : NC noted that the case has been referred to MoEF. DO letter from DGFT has

been sent to MoEF for an early reply. NC also noted that MoEF has also been reminded
through email to expedite the reply. The case stands deferred to 18.06.2015.

PartyName:MULTISPHERE MeetNo/Date:2/81- Approved

:01/81/050/00370/AM15/      :05/24/040/00233/ANl15/

tot 'Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(6)/15-ME dated 16.04.2015 (copy enclosed).

tRA may take suitable consequential action accordingly.

Case No.:56/11/81-

ALC2/2014

HQ File

RLA File

:05/24/040/00178/AM15/

POWER SOLUT10NS
PRIVATE LIヽ 41TED

RLA File

‐ALC2/2015
0505.2015

Lic.No/Date:0510390712

22082014

Mcct No/Date:2/8ト

ALC2/2015
05.052015

Case No.:79/11/81-ALC2/2014 Party Namc:SHREEM
ELECTRIC LTD.

Approved

of MSMEう
４
ｎ
υ

HQ File RLA File Lic.No/Date:3110064769
:01/81/050/003931AM151 :31l83l040l00l23lAM15l '22.08.2014

Decision : NC decided to ratify the norms of above AA as per written comments
vide U.O. No. 30(l 57)114-MF. dated 14.11.2014 (copy enclosed).

RA may take suitable consequential action accordingly.
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Case No.:2/l l/81-ALC2/2014 Party Name:TTP MeetNo/Date:2/81- .Status:Deferred
TECHNOLOGIES PRIVATE  ALC2/2015
LIMITED 05052015

HQ File              RLA Filc              Lic.No/Date:0710106521 1Dcfer Date:
103 :01/81/050/00316/AM15/      :07/24/040/00170/AM15/      25.08.2014             18.06.2015

Decision :NC observed that copy of thc application of the nrrn has not been received.NC

decided to request RA to fOrward copy of the application. The case stands deferred to

18.06.2015.

104 HQ Filc
:01/81/050/00379/AM15/

HQ File

HQ File

:01/81/050/00317/AN415/

:07/24/040/00184/AM15/      2508.2014

PVT LTD

RLA Filc

RLA File

INTERCONNECT SOLUT10NS
(INDIA)PVT LTD

RLA Filc

:09/24/040/00264/AM15/

Decision :NC observed that the reply of the firm has been referred to DIPP.
that the case is a Physical Export. The case stands deferred to 18.06.2015.

Casc No.:76/11/81-ALC2ノ 2014 Party Name:LMヽ VIND MeetNo/Date:2/81- Status:Deferred
POWER BLADES(lNDIA)  ALC2/2015

Case No.:65/11/81-ALC2/2014 Party Namc:DIAMOND     Mcct No/Date:2/8ト
METAL SCREENS(P)LTD  ALC2/2015

05.05.2015

Lic.No/Datc:0710106526

Status:Dcferred

lDefer Date:

18.06.2015

NC also noted

05.05.2015

Lic.No/Date:0710106571 Defer Date:

ALC2/2015          1
.05.05.2015

Lic.No/Date:0910060893

2808.2014

as per writtcn comments of DIPP

under:―

:01/81i050/00390/AM 15/ :07124104010017 5tAMt5t 27 .08.2014 I 8.06.2015

Decision : NC observed that the reply of the firm has been referred to C&PC. The

,n, 9orrittee also decided to check from the firm whether it is a case of Physical Export/'"" Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
Authorisation, the firm may be provided the following information:- (i) EpCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EpCG
licence The case stands deferred to 18.06.2015.

Case No.:3/11/81-ALC2/2014  Party NameiRADIANT Mect No/Datc:2/8ト Approved

106 Decision : NC decided to ratify the norms of above AA
vide U.O. No.1215612015-TSW/106 dated 19105t2015 as

2.

1. Words″ Copper Conductor 22 AWG〃 may be suffixed with the description ofimport
item at SI.No.1.

WOr,S199pP,r cordYCt?r子
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items at Sl. No. 2 & 3.

Quantity of import item at Sl. No. 1 may be allowed as L224 Meters as 1.02

mtrs./mtrs. content in the export product at Sl. No. 1.

Quantities of import items at Sl. No. 2 & 3 may be allowed as 1530 Meters each as

1.02 mtrs./mtrs. content in the export product at Sl. No. 2.

Quantity of import item at Sl. No. 4 may be allowed as 255 Meters as 1,.02

mtrs./mtrs. content in the export product at Sl. No. 2.

Quantity of import item at Sl. No. 5 may be allowed as 1.05 Kgs./kg. content in the
export item at sl. No. 2

7. Quantity of import item at Sl. No. 6 may be allowed as 1.05 Kgs./kg. content in the
export item at Sl. No. 3

RA may take suitable consequential action accordingly.

ICase No.:77/11/81¨ ALC2/2014 1Party Namc:HAVELLSINDIA Mcct No/Datc:2/8ト
ILTD.                ALC2/2015

05.05.2015

Approved

HQ File

:01/81/050/00391/AM15/

1.05

3.

4.

5.

6.

RLA File

:05/23/040/00219/AM15/

Lic.No/Date:0510390862
29.08.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612015-TSW/107 dated 1910512015 as under:-

1. Words "1.1 KV Copper Conductor, PVC lnsulated" may be suffixed with the description of
export items at Sl. No. 1 to 34.

Net weight of export oducts may be specified as under:

SI.

No.

Net Export

Weight

(Kgs.)

SI.

No.

Net Export

Weight

(Kgs.)

SI.

No.

Net ExpOrt

Weight

(Kgs.)

SI.

No.

Net ExpOrt

Weight

(Kgs.)

1 448.4 10 512.2 19 4903.5 28 137.6

2 281.4 11 490.7 20 198.3 29 12.1

3 666.6 12 21.5 21 1495.8 30 183.4

4 178.9 13 8465.5 22 179.1 31 3528.6

5 258.8 14 636.2 23 159.8 32 1713

6 2350.1 15 2410.2 24 8374 33 107.1

7 192.3 16 662.4 25 30476 34 146.1

8 800.6 17 213.3 26 728
9 51.6 18 41.2 27 72.8

2. Quantity of import item at Sl. No. 1 viz. Copper Rod/copper Wire Rod (EC Grade)

may be allowed as21577 Kgs. as 1.01 Kgs./Kg. content in the export products at Sl.

No. 1 to 34.

3. Quantity of import item at Sl. No. 2 Viz. PVC Resin may be a

2.

1071
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Kgs./Kg. content in the export products at Sl. No. 1 to 34.
4. Quantity of import item No. 3 viz. Plasticizer (DOP) may be allowed

Kes./Kg. content in the export products at Sl. No. 1 to 34.

RA may take suitable consequential action accordingly.

1.05

2.

HQ File

:01/81/050/00378/AM15/

HQ File
109‐ :01/81/050/00394/AM15/

RLA Filc
:07/24/040/00178/AM15/

ENGINEERS PRIVATE
LIMITED

RLA Filc

:05/24/040/00254/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612015-TSW/108 dated 1910512015 as under:-

Quantities of export items at SI.No.1′ 2′ 3&4 mav also be specified as 2876 Nos.′ 11133
Nos′ 11197 Nos.&11093 Nos.respectivelv in addition to their weights.

Quantities ofimport items at SI.No.1′ 2′ 3&4 maybea‖ owed as 3445 Kgs.′       2682
Kgs.′ 3843 Kgs.8t5564 Kgs.respectively as l.10 Kgs./kgo cOntent in the export items at SI.

No.lto 4.

RA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:80/11/81‐ ALC2/2014 Party Name:PES         Meet No/Date:2/81-    Istatus:Deferred

Case No.:64/11/81‐ ALC2/2014 Party Name:AMC C00KWARE
(INDIA)PVT.LTD.

Meet No/Date:2/81‐      Approved
ALC2/2015
05.05.2015

Lic.No/Date:0710106616
03.09.2014

ALC2/2015        1
0505.2015             1

Lic.No/Datc:0510391049 1Defer Datc:

09.09.2014             18.06.2015

D/L dated ll。 12.2014  rerllinder dated

NC decided to wait for the reply of the

Decision : NC noted that firm has not replied to
24.02.2015 and final reminder dated 29.04.2015.
firm. The case stands deferred to 18.06.2015.

Casc No.:66/17/81-ALC2/2014 Party Name:AMC C00Kヽ VARE McctNo/Date:2/81‐

(INDIA)PVT.LTD.       ALC2/2015
10505.2015

Approved

HQ Filc

l10 :O1/81/050/00601/Aヽ
415/

RLA F‖ e

:07/24/040/00216/AM15/
Lic No/Date:0710106750

24.092014

Decision : NC decided to ratify the norms of above AA as per written comments
vide U.O. No. 121561201 5-TSW/I t 0 dated tglo5l}Ot5 as under:-

Advance Authorisation may be ratified as under on repeat basis as per

of DIPP

Advance
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Authorization No. 07101066L6 dated 03.09.2014:

Quantities of export items at Sl. No. 1,2 & 3 may also be specified as26706 Nos., 291,59

Nos. & 27576 Nos. respectively in addition to their weights.

Quantities of import items at Sl. No. 7,2 & 3 may be allowed as 6433.5 Kgs., 10007
Kgs. & l-3832 Kgs. respectively as 1.10 Kgs./kg. content in the export items at Sl. No. 1to 3.

RA may take suitable consequential action accordingly.

1.

Case No。 :8/11/81-ALC2/2014

HQ File

:01/81/050/00322/AM15/

Decision:NC noted that

18.06.2015.

Party Name:ヽVIELAND
METALSINDIA PRIVATE
LTD,

RLA Filc

:07/24/040/00230/2へ M15/

the case has been referred to

Meet No/Date:2/8卜      Status:Deferred
ALC2/2015        1
05.052015

Lic.No/Date:0710106770 1Defer Date:

26.09.2014             18.06.2015

MSME.The casc stands deferred to

2.

Case No.:76/17/81-ALC2/2014 Party Namc:RAHEE TRACK  Mcct No/Datc:2/81‐     Status:Defcrred
TECHNOLOGIES PRIVATE  ALC2/2015

HQ File

:01/81/050/00611/AM15/

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

ttz expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy

of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the licence (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How E,PCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 18.06.2015.

HQ File
l13 :01/81/050/00596/AM15/

LIMITED,

RLA Filc

:02/24/040/00139/AM15/

RLA File

:09/24/040/00384/AM15/

05.05.2015             1

Lic.No/Date:0210205074 1Dcfcr Datc:

17.10.2014             118.06.2015

Status: Deferred

Lic.No/Datc:0910061174 Dcfcr Date:

03.11.2014             18.06.2015

Case No。 :61/17/81-ALC2/2014,Party Name:GOLDSTONE   Mect No/Date:2/8ト
INFRATECH LIMITED     ALC2/2015

0505.2015

Decision :NC observed that the firm has furnished the reply to DIPP (Chem.) on 13.04.2015.

The firm has also informed that the supply is Deemed Export to a project funded by ADB.
The case stands deferred to 18.06.2015.
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ELECTRONICS MOULDS& IALC2/2015
PRECIS10N ENGG P LTD.  05.05.2015

HQ Filc RLA Filc Lic.No/Date:0710106911 ‐Defer Datc:
:O1/81/050/00592/AM15/      :07/24/040/00257/AM15/      105.11.2014             18.06.2015

Decision:NC observed that the reply ofthe flrin has been referred to DeitY on 27.03.2015.

NC decided to send a rcrYlinder to DeitY to cxpeditc thc reply.The case stands deferred to

18.06.2015.

Case No.:59/l7l8l-ALC2l20l4 Party Name:LAXMI Meet No/Date:2181- Approved
ELECTRONICS MOULDS&  IALC2/2015
PRECISION ENGG P.LTD.   05.05.2015          ‐

HQ File               RLA File              lLic.No/Date:0710106912
:01/81/050/00594/AM15/       :07/24/040/00258/AM15/       105.11.2014

H5‐Decision:NC decided to ratify the norms of above AA as pcr written comments of DeLY

vide U.0.No.17(4)/2015-IPHW dated 06.05.2015(copy enc10sed).

‐
RA lllay take suitable consequential action accordingly.

Case No.:13/17/81-ALC2/2014 Party Name:ALSTOM INDIA Meet No/Dtte:2/8卜     Status:Deferred
LIMITED,               ‐ALC2/2015          ‐

105.05.2015             ‐

HQ Filc RLA File Lic No/Datc:0310790959 Dcfcr Date:
:01/8 1i050/00548/AM I 5/ :03194/0401007371AM151 t2.t I .2014 I 8.06.2015

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

ll6 expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duly or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

HQ File

l17 :01/81/050/00537/AM15/

RLA Filc

:03/94/040/00731/AM15/

Case No.:2/17/81-ALC2/2014 Party Name:JALANヽ VIRES
PVT.LTD.

Mcct No/Date:2/81-    ‐Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Datc:0310791013 1Dcfcr Date:

13 11.2014             18.06.2015

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should providT copypy: 

,
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of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No。 :20/17/81‐ ALC2/2014 Palty Name:Uq‐「 AM GALVA Meet No/Datc:2/8ト
ISTEELS LIMITED,        ALC2/2015

05.052015

HQ File

:01/81/050/00555/AM15/

HQ Flle

:01/81/050/00602/AM15/

RLA Filc

:03/95/040/00638/AM15/

RLA File

:13/24/040/00036/AM15/

Mect No/Datc:2/8ト

ALC2/2015
05.05.2015

Lic.No/Datcl1310047704

21.11.2014

Status: Deferred

Status:Deferred

Defer Date:

18.06.2015

as per  written

Lic.No/Datc:0310791182 Defcr Date:

18112014             18.06.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MoS vide u.o. No.2(5)/2015-TW dated 13.03.2015 (copy enclosed)

. . ^ The Committee also decided to check from the firm whether it is a case of Physical Export/
I l8

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 18.06.2015

Case No。 :67/17/81‐ ALC2/2014 Party Name:DYNAMIC
ICABLES PVT.LTD.

l19

Decision : NC decided to send a letter to firm to submit the following information
comments of DIPP vide U.O. No.1215612014-TSW/I l9 dated 1910512015 as under:-

1. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.

4. Material balancing viz. net content of each imported and indigenous input per KM of
export product.

5. Wastage claimed on each import items, if any.

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

ιィf・ァ
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Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:35/17/81-ALC2/2014 Party Namc:ALSTOM INDIA Meet No/Date:2/81‐
LIMITED,              ALC2/2015

05.05.2015

Status: Deferred

HQ File RLA Filc Lic.No/Date:3410040713 Dcfcr Datci
:01/81/050/00 570lAMt 5l :3412410401002141AM151 24.11.2014 I 8.06.201 5

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

tzo expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). ln case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following infbrmation:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:41/17/81-ALC2/2014 Party Namc:ALSTOM INDIA Mcet No/Datc:2/81-    status:Deferred

LIMITED,               ALC2/2015
105.05.2015

HQ File RLA Filc Lic.No/Date:341004071l Defer Datc:
:01/81/050/00 576lAMl5l :34/241040100208tAMt5t 24.t t.2ot4 I 8.06.2015

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

lzl expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) I-low EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:77/17/81-ALC2/2014 Palty Namc:ALSTOM INDIA Mcct No/Datc:2/8卜     status:Deferred
LIMITED,             ALC2/2015

122                                                       05052015

HQ File

:01/81/050/00612/AM15/
RLA File
:34/24/040/00209/AM15/

Lic.No/Date:3410040712
24.11.2014
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Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duly or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

RLA File             Lic No/Datc:0310791357 Dcfer Date:
:03/95/040/00655/AM15/      2411.2014             18.06.2015

Decision :'NC noted that deficiency letter was issued to the firm on 17.03.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

tz: expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed exporl, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:4/l7lEl-ALC2/2014 PartyName:STAR EXPORTS MeetNoiDate:2/81- Approved
ALC2/2015
05.052015

Lic.No/Datc:0310791363

2511.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.1215612015-TSW/124 dated 1910512015 as under:-

Word "Relevant" may be prefixed with the description of import item at Sl. No. 1 and its
quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue from
stoN c-1626.

Quantity of import item at Sl. No. 2 may be allowed upto 4 % of lhe net weight of steel
wire rods taking clue from SION C-1626.

RA may take suitable consequential action accordingly.

ノィ

2.

124

Case No.:80/17/81-ALC2/2014 Party Name:LARSEN&
TOUBRO LIMITED

HQ F‖ e

:01/81/050/00615/AM15/

Meet No/Date:2/81-    Status:Deferred

ALC2/2015
0505.2015

tril i、 :i,.11:itli`j■ l=|〕 :

HQ F‖ e

:01/81/050/00539/AM15/

RLA Filc
:03/95/040/00683/AM15/
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Case No。 :5/17/81-ALC2/2014  Party NamciSTAR EXPORTS  IMect No/Date:2/81‐      ‐Approved
ALC2/2015          '
05.05.2015              1

HQ Filc

:01/81/050/00540/AM15/
RLA File                Lic.No/Date:0310791407
:03/95/040/00684/AM15/       25.112014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1215612015-TSW/125 dated 1910512015 as under:-

125 1. Word "Relevant" may be prefixed with the description of import item at Sl. No. L and its
quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue from
sroN c-1626.

2. Quantity of import item at Sl. No. 2 may be allowed upto 4 % of lhe net weight of steel
wire rods taking clue from SION C-1626.

RA may take suitable consequential action accordingly.

Case No。 :36/17/81¨ ALC2/2014 Party Namc:ALSTOM INDIA Meet No/Date:2/8ト
ILIMITED,              ALC2/2015

05.05.2015

Status:Deferred

HQ File RLA Filc Lic.No/Date:3410040722 Defer Datc:
:01i8l /050i00s71/AM l s/ :3412410401002131AMl51 25.11.20t4 I 8.06.20 t 5

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

tzo expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Casc No.:52/17/81-ALC2/2014‐ Party Name:RAYCHEM RPC Meet No/Date:2/81‐     lstatus:Deferred
PVT LTD.             ALC2/2015         1

05052015

HQ File              RLA Filc             Lic.No/Date:3410040731 Defer Date:
:01/81/050/00587/AM15/      :34/24/040/00222/AM15/      2811.2014             18.06.2015

127 Decision:NC noted that dcflciency letter was issued to the flrln on 28.04.2015。 As no reply
from the flrm has been received from them,NC decided to send a reminder to the flrm to

cxpedite reply. The Com■littee also decided tO check fronl thc nrrn whether it is a case of

‐Physical Export/Deemed Export.In case itis a Decmed export,■ rin shOuld provide a cOpy
of Prttect Authority Certiflcate(PAC).In Case the supply is against invalidation letter of anW…
…Ⅲ… …
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number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to I 8.06.201 5.

Decision : NC noted that Deficiency letter was issued on 10.02.2015 to the firm. A reminder
has also sent to the firm on 28.04.2015. But reply of the firm is still awaited despite

. ^ ^ reminder. Hence, NC decided to send a final reminder to firm to furnish reply within I 5 days
128 tir.. The Committee also decided to check from the firm whether it is a case of Physical

Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 18.06.2015.

Case No。 :16/17/81-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

HQ File

:01/81/050/00551/AM15/

Decision : NC noted that deficiency letter was issued to the firm on 28.04.201 5. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

tze expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy

of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the licence (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 18.06.201 5.

130 1HO lilさ

101/81/050/00573/AM15/

RLA Filc

:10/24/040/00081/AM15/

RLA F‖ e

:05/23/040/00395/AM15/

Case No.:53/17/81‐ ALC2/2014 Party Name:SOURIAU INDIA IMcet No/Datc:2/8ト
PRIVATE LIMITED      IALC2/2015

'05.05.2015
HQ File

:01/81/050/00588/AM15/

Status: Deferred

Lic.No/Date:1010058929 1Defer Date:

04.12.2014             18.06.2015

Mcct No/Date:2/81‐     Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Date:0310791733 Defer Datc:

05.12.2014             ‐1806.2015

Mcct No/Date:2/81‐      Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Datc:0510392304 Defer Date:

05 12.2014             1806.2015

RLA File

:03/95/040/00545/AⅣ l15/

Case No.:38/17/81-ALC2/2014 Party Name:HONDA SIEL
POWER PRODUCTS LTD
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given by the Technical Authority. NC decided to send reminder to firm to furnish requisite
information in accordance to the DL issued. The case stands deferred to 1 8.06.2015

Case No.:45/17/81-ALC2/2014 Party Name:BINDAL
SMELTING PVT LTD

Mcet No/Date:2/8ト

ALC2/2015
05.05.2015

Status: Deferred

Lic.No/Datc:0510392310 1Dcfcr Datc:

08.12.2014             18.06.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide U.O. No. 30(16)/15-ME dated 05.05.2015 (Copy enclosed)

The Committee also decided to check from the firm whether it is a case of Physical Export/
l3l Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015

HQ File

:01/81/050/00580/AM15/
RLA File

:05/23/040/00383/AM15/

RLA Filc
:03/95/040/00675/AM15/

Case No.:15/17/81-ALC2/2014 Party Name:MONTEX GLASS MeetNo/Date:2/81‐
FIBREIND PVT LTD      ALC2/2015

05.052015

HQ Filc

:01/81/050/00550/AM15/

Decision:NC decidcd
commcnts of DIPP vidc

to send a letter to firm to submit the following information
U.O. No. 1215612014-TSW132 dated I 9/0512015 as under:-

Lic.No/Date:0310791833

09.12.2014

Status:Deferred

Defer Date:

18.062015

as per  written

1. Quantity of export product in Sq. Mtrs also in addition to its weight.
2. Quantity of import item at SL. No. 2 namely Aluminum Foil in Sq.Mtrs. also in132 addition to its weight
3. lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format.

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
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Iicence. The case stands deferred to 18.06.2015.

Casc No.:46/17/81-ALC2/2014 Party Name:WIELAND      Mcct No/Date:2/8ト
IMETALS INDIA PRIVATE   ALC2/2015
ILTD。 ,

IRLA File

107/24/040/00321/AM15/

,Approved

05.05.2015

Lic.No/Date:0710107166

10122014

.ALC2/2015
105.05.2015

‐Lic.No/Date:0610038007

112.12.2014

AA as per written comments of C&PC

(COpy enc10sed).

05.05.2015             1

Lic No/Date:0710107176 1Defer Datc:

18062015

stands deferred to

IHQ File

:01/81/050/00581/AM15/

133 Decision : NC decided to ratily the norms of above AA as per written comments of MSME
vide U.O. No. 30(36)/15-ME dated I 9.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:9/l7l8l-ALC2/2014 PartyName:lNJECTOPLAST McetNo/Datc:2/8t- Approved

HQ Filc

134 Detisi6ふ
:ヽc dc`ided to rati″ the nOrms Of above

vide O.M.No.46011/93/200-PC.II dated 18.05.2015

IPVT.LTD

|

RLA File ~~~~~

PVT.LTD

RLA Filc

107/24/040/00323/AN415/

RA Fnay take suitable consequential action accordingly.                                  |

ICase No.:56/17/81¨ ALC2/2014‐ Party Name:LM WIND     lMeet No/Datc:2/8卜     status:Deferred i

l                 lPOWER BLADES(INDIA) IALC2/2015        1         1

135 HQ File
:01/81/050/00591/AM15/ 12.12.2014

Decision:NC noted that the case has been referred tO C&PC.The casc

18.06.2015.

HQ Filc

LIMITED,

RLA File

:01/81/050/00 549lAMl5l :031951040/007361AM|51 15.12.2014 I 8.06.2015

t:6 Decision : NC noted that deficiency letter was issued to the firm on 29.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i).pPCG Iicence

//t
"!T-1

.ALC2/2015
05.05.2015             1

1Lic.No/Date:0310791996 1Defer Date:
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number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:18/17l81-ALC2l20l4 Party Name:PHOENIX FOILS Meet No/Date:2/8 l- Status:Deferred
PVT. LTD. ALC2I2OI5

05.05.20 r 5

137 HQ File RLA File Lic.No/Date:0 3lO7g2OOO Defer Date:
:01/81/050/00553/AM l5i :031951040/00688/AM l5/ 15.12.2014 18.06.201 5

Decision :NC observed that the reply of the firm has been ref,erred to MoS. The firm has

stated that the it is Physical Export. The case stands deferred to I 8.06.2015.

Case No.:19/l1l8l-ALC2l20l4 Party Name:PHOENIX FOILS Meet NolDate:2/8 l- Status:Deferred
PVT. LTD. ALCZI2OI5

05 .05.20 I 5

13g HQ File RLA File Lic.NoiDate:O 3itO792OO4 Defer Date:
:0l/81/050/00 554lAMl5l :0319510401006871AMl51 15.t2.2014 I 8.06.201 5

Decision : NC observed that the reply of the firm has been referred to MoS. The firm has
stated that the it is Physical Export. The case stands deferred to I 8.06.2015.

Case No.:22l17/81-ALC2I20l4 Party Name:PHOENIX FOILS Meet No/Date:2/8 l- Status:Deferred
PVT. LTD. ALC2I2OI5

05.05.2015

139 HQ File RLA File Lic.No/Date:03107g2006 Defer Date:
:01/81/050/00 sST lAl/tsl :031951040100685/AM l s/ 15.12.20t4 18.06.201 s

Decision : NC observed that the reply of the firm has been relerred to MoS. The firm has
stated that the it is Physical Export. The case stands deferred to I 8.06.201 5.

Case No.:24l17l8l-ALC2l20l4 Party Name:PHOENIX FOILS Meet No/Date:2/8 l- Status:Deferred
PVT. LTD. ALC2/2015

05.0s.20 r s

146 HQ File RLA File Lic.No/Date:03lO7g2OO2 Defer Date:
:01i8l /050/00559/AM l5l :031951040/005541AMl51 15.12.2014 18.06.201 5

Decision : NC observed that the reply of the firm has been referred to MoS. The firm has
stated that the it is Physical Export. The case stands deferred to I 8.06.2015.

.Casc No.:69/17/81-ALC2/2014 Party Name:DIGI DRIVES   Mcet No/Date:2/81‐     ‐status:DeFerred
‐                     ‐P.LTD                ALC2/2015                     1

05.05.2015                            1
141 HQ Filc              

LヽA Filc             Lic.No/Datc:05103924H ‐Dcfer Date:   |
:01/81/050/00604/AM15/      :05/23/040/00420/AM15/      15.12.2014             18.06.2015     ‐

‐Decision:NC observed that DHI vide U.0.No.3(78)/2015/TSW(3)/139 dated 27.03.20151

r
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has furnished comments. The Committee decided to check from the firm whether it is a case
of Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a

copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued
under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:70/17l8l-ALC2/2014 Party Name:DIGI DRIVES Meet NoiDate:2/8 l- Status:Defcrred
P.LTD ALC2/2015

05.052015

RLA File              lLic No/Datc:0510392413 1Dcfcr Date:
105/23/040/00422/AM15/      15.12.2014             18.062015

Decision: NC observed that DHI vide U.O. No. 3(79)12015/TSW(Byl35 dated 27.03.2015
. .^ has furnished comments. The Committee decided to check from the firm whether it is a case
142 of Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a

copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued
under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.201 5.

HQ File

:01/81/050/00605/AM15/

Case No.:71/17/81-ALC2/2014 Party Name:DIGI DRIVES   ‐Meet No/Datei2/81-
IP.LTD                ALC2/2015

‐05.05.2015

HQ File RLA File Lic.No/Date:0510392412 Defer Date:
:01/81/050/00606/AM l s/ :051231040100421lAMtsl 1s.12.2014 I 8.06.201 5

Decision: NC observed that DHI vide U.O. No.3(75)12015/TSW(B)/134 dated 27.03.2015
has furnished comments. The Committee decided to check from the firm whether it is a case

143 of Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a
copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued
under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to I 8.06.20 I 5 .

Status:Deferred

Status: DeferredCase No.:73/17/81‐ ALC2/2014 Party Name:DIGI DRIVES   IMeet No/Date:2/8ト
IP LTD                IALC2/2015

105.05.2015

1441HO lilも

:01/81/050/00608/AM15/

RLA File               Lic No/Date:0510392410 ‐Dcfcr Datc:
:05/23/040/00419/Aヽ 415/      15.122014             1806.2015
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has furnished comments. The Committee decided to check from the firm whether it is a case
of Physical Export/ Deemed Export. [n case it is a Deemed export, firm should provide a
copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued
under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Casc No。 :7/17/81-ALC2/2014 Party Name:KALPANA     IMcct No/Datc:2/8ト
INTERNAT10NAL       ALC2/2015

05.05.2015

HQ Filc

:01/81/050/00542/AM15/

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

t+s expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

RLA Filc                Lic.No/Date:0610038008 ‐Defer Date:
:06/24/040/00027/AM15/      16.12.2014             18.06.2015

Status:Deferred

RLA Filc             lLic.No/Date:0210205341 ‐Defer Datc:
:02/24/040/00185/AM15/      16.12.2014             18.06.2015

Status:Deferred

Status:Deferred

Case No.:65/17/81‐ ALC2/2014 Party Namc:RUBY MICA    Nleet No/Date:2/81‐
COMPANY LIMITED     ALC2/2015

05.05.2015

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

t+o expedite reply. 'fhe Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an,
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

HQ Filc

:01/81/050/00600/AM15/

Case No.:40/17/81-ALC2/2014 Party Namc:BANCO
147                    PRODUCTS(INDIA)

LINIITED

Mcct No/Date:2/8ト
ALC2/2015
05.05.2015
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HQ File

:01/81/050/00575/AM15/

HQ Flle

‐HQ File

149‐
:01/81/050/00564/AM15/

IHQ File

1501:01/81/050/00574/AM15/

RLA File

:34/24/040/00230/AM15/

LTD.

RLA File

LTD

RLA File

:31/83/040/00202/AM15/

RLA Filc
:34/24/040/00239/AM15/

0505.2015             ‐

Lic.No/Date:3110065146 1Defer Date:

05.052015             1

Lic.No/Datc:3110065147 1Defer Date:

18.12.2014 18.06.2015

Status: Deferred

Lic No/Datc:3410040810 Dcfcr Datc:

18.12.2014 18062015

.   1   .ィ    .14,  ,int r●●
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Lic.No/Date:3410040807 1Defer Date:

17.12.2014             18.06.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(62)/2015/TSW(Byl28 dated 20.03.2015 (Copy enclosed)

The Committee also decided to check from the firm whether it is a case of Physical Exporil
'Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015

Case No.:28/17/81-ALC2/2014 Palty Name:VIKARSH MeetNo/Date:2/81- Status:Deferred
STAMPINGSINDIA PVT   AIン C2/2015

148‐
:01/81/050/00563/AM15/      :31/83/040/00203/AM15/      18.12.2014             1806.2015

Decision:NC observed that DHIide UoO.No.3(31)/2015¨ TSW(B)/75 dated 05.02.2015 has
ftlmished commcnts.The Committee notcd that the flrm is importing CRNGO Electrical

Steel in coils.NC decided to check from■ rm whether the import itcm CRNGO Electrical

Steel in coils is in prirnary lorrn or secondary form. The case stands dctrrcd to 18.06.2015

Case No.:29/17/81¨ ALC2/2014 Party Namc:VIKARSH MeetNo/Date:2i81- Status:Deferred
STAMPINGSINDIA PVT.  ALC2/2015

Decision : NC observed that DHI ide U.O. No. 3(32)12015-T5W(B)/l4 dated 05.02.2015 has

furnished comments. The Committee noted that the firm is importing CRNGO Electrical
Steel in coils. NC decided to check from firm whether the import item CRNGO Electrical
Steel in coils is in primary form or secondary form. The case stands deferred to 18.06.2015

Case No.:39/17/81-ALC2/2014 Party Name:WELSPUN CORP McetNo/Date:2/8ト
LTD.               ‐ALC2/2015

0505.2015

Decision : NC observed that DIPP vide U.O. No.l2l24l20l5-TSW/186 dated 10.03.2015 has
furnished comments. The Committee decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

L.1 ,
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HQ File

:01/81/050/00577/ANl15/

Decision : NC observed that DIPP vide U.O. No.1212412015-TSW/187 dated 10.03.2015 has

furnished comments. The Committee decided to check from the firm whether it is a case ofl5l 
Physicul Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) FIow EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to I 8.06.201 5.

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.201 5.

Case No.:42/17/81‐ ALC2/2014 Party Name:WELSPUN CORP McetNo/Date:2/8ト
LTD.                ALC2/2015

'05.05.2015

RLA File             lLic.No/Date:3410040808 Defer Date:
:34/24/040/00228/AM15/      118.122014             ■8.062015

Case No。 :43/17/81-ALC2/2014 Palty Name:WELSPUN CORP IMectNo/Datc:2/81-
LTD.               IALC2/2015

105.05.2015

RLA File                Lic No/Date:3410040812 Defcr Date:
:34/24/040/00182/AM15/      18.12.2014             18062015

Decision : NC observed that DIPP vide U.O. No.1212412015-TSW/188 dated 10.03.2015 has

- - furnished comments. The Committee decided to check from the firm whether it is a case of
152 Phyri.ul Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy

of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Status:Deferred

Status: Deferred

Status: Deferred

HQ File

:01/81/050/00578/Aヽ 415/

Case No.:75/17/81-ALC2/2014 Party Namc:WELSPLIN CORP IMeet No/Date:2/8ト

LTDo                ALC2/2015
10505.2015

HQ Filc

153 :01/81/050/00610/AM15/

RLA Filc             ‐Lic.No/Date:3410040809 1Defer Date:
:34/24/040/00229/AM15/      1812.2014             ■8.06.2015

Decision : NC observed that DIPP vide U.O. No.1212412015-TSW/190 dated 10.03.2015 has
furnished comments. The Committee decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
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EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

154 1HQ File
l:01/81/050/00569/AM15/

155

HQ File

:01/81/050/00579/AM15/

LIMITED

RLA File

:04/24/040/00239/AM15/

RLA Filc

:05/23/040/00438/AM15/

Meet No/Datci2/8ト

ALC2/2015
‐05.05.2015

Lic.No/Date:0410159916

19.12.2014

Status:Deferred

Defcr Date:

18.062015

Thc flrm has

Approved

Case No.:34/17/81-ALC2/2014 Party Name:CODINA
‐M ETALIC PRIVATE

IDecision :NC observcd that thc reply of the nrrll has been rcferred tO DIPP.

stated that the case is Physical Export.The case stands deferred t0 18.06.2015.

ICase No.:21/17/81‐ ALC2/2014 Party Namc:STAR EXPORTS  IMeet No/Date:2/81‐
:ALC2/2015

105.05.2015

1HQ File              ‐RLA File              tLic.No/Date1031 0792261
101/81/050/00556/AM15/       :03/95/040/00786/AM15/       122.12.2014

,Decision:NC decided tO radfy the norms of above AA as per wHttcn commcnts of DIPP
,vide U.〇 .No. 12/56/2015-′「 SW/155 dated 19/05/2015 as under:¨

Word "Relevant" may be prefixed with the description of import item at Sl. No. 1 and its
quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue from
sroN c-1626.
Quantityof importitematSl.No.2maybeallowedupto4%ofthenetweightofsteel
wire rods taking clue from SION C-1626.

RA may take suitable consequential action accordingly.

Case No.:44ll7l8l-ALC2l20l4 Party Name:L.D.D.N. IMPEX Meet No/Date:2/S1- 'status:Deferred
ALC2/2015         1
05.05.2015             1

Lic.No/Datc:0510392549 ‐Defer Date:
22.12.2014             ‐18.062015

1.

2.

,., Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
''u fro, the firm has been received from them, NC decided to send a reminder to the firm to

expedite reply. The Committee also decided to check from the firm whether it is a case of
'Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence yas issued underp,/:
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Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

Case No.:50/17/81‐ ALC2/2014 Party Name:ALSTRONG    Mcct No/Date:2/8ト
ENTERPRISES INDIA     ALC2/2015
,PVT.LTD.              05.05.2015

Case No.:47/17/81-ALC2/2014 Party Name:MANDEEP
CABLE PVT LTD.

Status: Deferred

Meet No/D・ate12/8卜     IStatus:Deferred

ALC2/2015         ‐
05.05.2015

Lic.No/Date:0510392666 Defer Datc:

01.012015             ■8.06.2015

Mcct No/Dtte:2/8卜     Status:Deferred l
ALC2/2015
05.05.2015                            

‐

Lic.No/Date:3110065209 1Defcr Date:    ‐
15.01.2015              18.06.2015

to C&PC.The case stands deferred tol

HQ File

:01/81/050/00585/AM15/

Decision : NC noted that deficiency letter was issued to the firm on 28.04.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

tsz expedite reply. l'he Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy
of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.2015.

RLA F‖ e                Lic.No/Date:0510392636 .Defer Date:
:05/23/040/00457/AN415/      31 12.2014             ■8.06.2015

158 HQ File
:01/81/050/00582/AⅣ l15/

159 HQ Filc
:01/81/050/00618/AM15/

Dccision:NC noted thati
18.06.2015.

ICase No.:84/17/81‐ ALC2/2014

RLA File

:05/24/040/00461/ANl15/

RLA F‖ c

:31/83/040/00227/AM15/

the case has been referred

Decision : NC noted that the case has been referred to DIPP. NC decided to send a copy of
the application to DIPP to expedite reply. The case stands deferred to 18.06.2015.

Case No.:83/17/81-ALC2/2014 Party Name:BILCARE
LIMITED

160 HQ Filc
:01/81/050/00619/AM15/

Decision:NC noted
18.06.2015.

Party Name:BILCARE
LIMITED

RLA File
:31/83/040/00228/AM15/

that the case has been referred

Mcet No/Date:2/81‐     Status:Deferred
ALC2/2015
05.05.2015

Lic.No/Date:3H0065219 Dcfer Datc:
20.01.2015             18062015

to C&PC.The case stands deferred to
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‐Case No.:26/17/81-ALC2/2014 Party Name:MAK CONTROLS,Meet No/Date:2/8ト

・AND SYSTEMS PVT LTD. IALC2/2015
105.05.2015

Status:Deferred

Lic.No/Datc:3210077400 ‐Defer Date:
21.01.2015             18.062015

IHQ File

161‐
:01/81/050/00561/AM15/

RLA File

:32/21/040/00162/AM15/

Party Name:TIRUPATI
PLASTOMATICS PVT
LIMITED

RLA File
:13/24/040/00009/AM13/

Decision :NC observed that the application was relerred to DHI. The representative of DHI
stated that the application does not pertain to them and based on import/export items,
suggested to refer the case to MoD. NC therefore, decided to send the application to MoD
for comments. The case stands deferred to 18.06.2015.

Case No.:81/17/81¨ ALC2/2014

HQ File

:01/81/050/00616/AM15/

Meet No/Date:2/81‐

ALC2/2015
05.05.2015

Lic.No/Date:1310047786

13.02.2015

.Status:Deferred

lDcfcr Date:

■8.062015

as per writtcnDecision NC decided to send a letter to firm to submit the following information
comments of DIPP vide U.O. No.l2l56120l4-TSW/162 dated 1910512015 as under:-

1. Detailed calculations for the requirement of each raw material, export product wise
: supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input, export162 product wise, per KM of export product.
4. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 18.06.201 5.

IHQ File

1631:01/81/050/00617/Aレ115/

Case No.:82/17/81‐ ALC2/2014 Party Name:TIRUPATI
PLASTOMATICS PVT
LIⅣIITED

RLA File

:13/24/040/00008/AN/113/

Meet No/Datc:2/81‐

ALC2/2015
05.05.2015

Lic.No/Date:1310047787

13.02.2015

Status:Deferred

Defer Date:

18.06.2015

as pcr  、vrittenDecision : NC decided to send a letter to firm to submit the following information
comments of DIPP vide U.O. No. 1215612014-TSW/163 dated 1910512015 as under:-

∠レ1
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1. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
4. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 18.06.2015.

Casc No.: l/2 /81-Al,C2l20l5 Partv Narne:SHIVALIK Mcet No/Date:2/8ト Approved
BIMETAL CONTROLS LTD. ALC2/2015

05.052015

HQ File

:01/81/050/00073/AM16/

IDecision:NC decided to ratify thc norms of abovc AA as per wrkten comments of DIPP

164 Vide U.0.No. 12/56/2015-TSW/164 dated 19/05/2015 as underi―

Taking clue from SION C-397, quantities of import items from Sl. No. 1 to 6

allowed as 1.10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

may be

Ofnine Agenda ⅣIeeting No.02/81 dated 05.05。 2015

SI.No.15

CASE NO.AR― M/s Savera Auto Comps (P) Ltd.
Meeting No. 02181 F.No.01/80/050/00042/AM12/DES― II

RLA File

:05/24/040/00600/AM15/

Lic.No/Date:0510393763

27.03.2015
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Dated:05.05.2015 | Request of M/s Savera Auto Comps (P) Ltd. for fixation of aOnoc Norms in
respect of Advance License No.0310622965 datcd 23.03.2011.

Decision: NC observed that the case has been referred to Department of C&PC. A D.O. letter
from DGFT has been sent on 03.02.3015 to C&PC to expedite the reply. NC also noted that the
representative of C&PC has been requested to expedite the reply. The case stands deferred to
I 8.06.201 5.

Sl.No.16

CASE NO.AR― M/s. Lietner Shriram Manufacturing Limited

Meeting No. 02181 F.No.01/81/050/0488/AM10/DES― II

Datedi 05.05.2015 Advancc Licencc No.0410110189dated 15.12.2009

RLA'sF.No.04/24/040/00236/AM10

Decision: NC noted that Department of C&PC has furnished comments. The firm has not replied
to D/L dated 08.12.2014 reminder dated 04.03.2015 and final reminder dated l2.O5.ZOl5 regard
Physical Export or Deemed Export. NC decided to wait for the reply of the firm. The case stands
deferred to I 8.06.201 5.

SI.No.17

CASE NO.C_l M/s. Carclo Technical Plastics (P) Ltd.

Meeting No. 02181 F.No.01/81/162/0043/AM'14/DES― II

Dated:05.05.2015 Request of M/s. carclo Technical Plastics (p) Ltd. Bangalore (100"/.EOLD
forwarded by Development commissioner SCEZ Bangalore for fixation of
scrap/wastage norms.

Decision: NC observed that the case has been referred to Department of C&pC. A D.O. letter
from DGFT has been sent on 03.02.3015 to C&PC to expedit-e the reply. NC also noted that the
representative of C&PC has been requested to expedite the reply. The case stands deferred to
r 8.06.20t s.
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Sl.No.18

CASE NO.AR-09 M/s. Toshiba JSW Power Systems Pvt. Ltd., Chennai

Meeting No. 02181 F No.01/81/50/60/AM14/DES― II

Dated:05.05.2015 Request for reconsideration of the case for ratification of norms in respect of
Advance Authorisation No.0410145237 dated 11.04.2013 issued from RA,
Chennai.

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(35)12013/T5W(B)/206 dated 1310512015 (copy enclosed).

RA may take suitable consequential action accordingly.

SI.No.19
Case No.AR― M/s. Lloyd Insulations (lndia) Limited
Mccting No.02/81 F.No.01/81/50/36/AM-10/DES― II
Datcdi-05.05.2015 items in respect of AdvanceRequest for amendment in description of import

License No. 0510241I76 dated 12.05.2009.

Decision: NC noted that Deficiency letter was issued on 04.03.2015 to the firm. A reminder has
also sent to the firm on 12.05.2015. But reply of the firm is still awaited despite reminder. Hence,
NC decided to send a final reminder to firm to furnish reply within l5 days time. The Committee
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In
case it is a Deemed export, firm should provide a copy of Project Authority Certificate (pAC). In
case the supply is against invalidation letterof an EPCG Authorisation, the firm may be provided
the following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the
Eo against the EPCG licence. The case srands deferred to I g.06.2015.

SI.No.20
Case No. AR- M/s.Delton Cables Limitcd
Meeting No.02/81 F.No.01/81/50/279/AM12/DES― II
Datcd:-05.05.2015 Rcqucst fOr rattiflcation of

0510305311 dated 14.10.2011.
norills In respcct of Advance License No.

Decision:NC observed that the case

18.06.2015.
has been referred to DIPP. The case stands deferred to
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SI.No.21

Case No. AR- M/s. Salzer Electronics Limited
Mccting No.02/81 F.No.O1/81/162/0019/AM16/DES― II
Dated:-05.05.2015 Request for fixation of ad-hoc norms in respect of Advance Authorisation No.

321 0042832 dated I 0.02.20 I 0.

Decision: NC observed that the case has been referred to DHI. The case stands defened
r8.06.2015.

SI.No.22

Case No. AR- M/s. Modine Therrnal Svstems Pvt. Ltd.
Meeting No.02/81 F.No.01/81/50/317/AM14/DES― II
Datedi-05.05.2015 Request for revision of ad-hoc norrns in respect of Advance Authorisation No,

041 0l 50483 dated 03. I 0.201 3.

Decision: NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No. 1215612014-TSW/19-A/R dated 1910512015 as under:-

l. Manufacturing process in detail with wastages claimed at each stage
of manufacture.

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project Authority
Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the

firm may be provided the following information:- (i) EPCG licence number and date (ii) CIF

value of the license (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme

(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder

intends to discharge the EO against the EPCG licence. The case stands deferred to I 8.06.201 5.

Date: I 8.06.2015
Place: New Delhi

nW-l--./
(Pradyumna Sahu)

Foreign Trade Development Officer
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Page I of I

Subject: AA no 0310729612 dtd 26.03.13 of Mls Mc Com Date: 05/19/15 1 1 :45 AM
To: nc2.dgft@nic.in From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

The following information is further required from the firm.

r The dia of copper round to be imported is 32mm. Export product has dimensions greater than 32 mm as
per the drawings submitted by the vendor. The unit needs to clarify the same.

Regards

Kanwalinder Sodhi

AD― ME
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https:〃 mail.gov.in/iwc_static/1ayout/shell.htFnl?lang=cn― us&3.0.0.1.0 14062917
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Dear sir

Reply received from flrm has been received. Earlier the case was handled by DIPP and later on tt was transferred to
NISME. The reply received is for the deflciency letter raised by DIPP. lt does not address the query raised by Shri K.K.

Funda which rs grven below.-

Office of the Development Commissioner

Micro Small & Medium Enterprises

MECHANICAL DIV:S10N

30(97)/2013‐ ME

Sublecli Fixa衝 on of adhoc input output norms for export Of lnner Thynst。「 POwe「 Term nal against

advance authorzation bearng no 0310729566 dated 26 3 2013 in respect of M′ s Mc Com lndustries

india Pvt Ltd

DGFT may please「 eFer to the  reply subm tted by M′s Mc Com industries india Pvt Ltd against advance authorization

bearing no 0310729566 dated 26 3 2013,fo"varded vide 01′ 81ノ50/76′ AM14′ Des‖ dated 31 1 2014

According to the weight details submitted by the unit the weight of copper in each of above four export product are shown
as 0.0290cms ( EP no 1), 0.0380cms (EP no 2), 0.0380 Gms(EP no 3) and O.O38O Gms (Export product no 04) , which is

not malching with lhe delails shown in adv auth, in question. Unit may lherefore be requested by DGFT to provide

complete and correct details as earlier asked for too vide this offlce letter no 30(97)/13-ME dated 11.1'1.2013.

Subjectr AA no 0310729566 dated 26.3.20'13 in respect of M/s
Itlc Com lndustries lndia Pvt Ltd

To: nc2.dgft@nic.in

Datei 05′ 19′ 1511 50AM
From: Kanwalnder Sodhく kanwa‖nder sodh@niC n>

This issue wnh the apprOval of Director(ME)fortaking a view by NC

https:〃mail gov in i、vc_static/1ayOut/shcll html?lang=cn― us&30010_14062917
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Page 2 of 3

Sh“ Raman Kumar FttDO,DGFT Udhvoq Bhawan New Delhi

O/o丁 he DC(MSME)uo note n0 30(97)ノ 13-ME dated 17 2 2014

https://mail.gov.irViwc_static/layout/shell.html?lang:en-us&3.0.0. 1.0 14062917

(KK Funda)

Asst Dir(ME)
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No.46011/43ノ2014-PC.‖
Government Oflndia

Ministry of chemlcals&Fertilizers

Department of chemicals&Petrochemicals

Room No.223,A VVing,
Shastri Bhawan,New Delhi‐110ool

Dated the 17th Ap百1,2015

0FFICE MEMORANDUM

Sub:  App::cat:On from M′ s Bi:care Ltd.forissue Of advance :icence (L:cence
No.3110060658 dated ll.lo.2013)for eXport of A:u ― Alu {CFB} Fo:|
(VenuS)‐ reg.

The undersigned is directed to refer to DGFT communication No.
0118110501004/AM-151577 dated 26.02.2015 fonrvarding an application for issue of
advance licence from M/s Bilcare Ltd. for issue of advance licence (Licence No.
3110060658 dated 11.10.2013) for export of Atu - Atu (cFB) Foit (Venus). The
application has been examined in Department of Chemicals & Petrochemicals and
the following norms are recommended for the reference licence applications:-

Name of Export ltem (s) ｎＱｔｙ
に

Name of lmport ltem (s) ｎＱｔｙ
儘Alu ― Alu (CFB) Fo‖

(VenuS)
l kg oPA(Ottented戸 01vamlde Film) 0.134

PVC F‖m 0.364
Alurninium Fo‖ 0.598
Polyurethane Adhesive with
60% Solids

0.066

Polyurethane Hardner with 60%
solids

0.0013

This has approval of the competent authority.

J

(O.P.Shanila)
Joint lndustrial Adviser

Tel. 011-23071442
Telefax: 011-23071181

Email: omsharma@nic.in

Shri Haradhan Das
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
DES-Il, Udyog Bhawan,
New Delhi-110011
Tele. No. 230615G2, Extn. 26Z
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Crompton Greaves Ltd. for ratilication of norm of
AA No. 03107677 49 dated 24.O1.2014.

Reference : DGFT ID Note No.O1/81/50 l6llAMLS|DES-II/204 dated
30.t2.20t4.

O/o DGFT may refer to Iirm's reply dated L2.12.2OL4 in respect of
subject authorization. It is observed from the reply that certain Sheet No. &
Table No. has been referred in the calculation whereas same has not been
found enclosed with the reply. The firm has also not given net weight of export
product, material balancing statement etc. along with the reply. The firm may
therefore be requested to furnish above information along with comprehensive
calculation for input quantity requirement as per S1. No. 1 1 of SDL. OetailsT6f
previous authorization, if any, ratilied earlier for the same export product fay
also be given. /l

This issue with the approval of IA (KKT). f H
(Gajraj Singh)

Sr. Development Officer

dated O5.03.2015.

>.t i

F"IDO. DES-II. DGFT
DHI Uo No s(s8)/2014lrsw(B)/ 
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Offlce ofthe development Commissioner

Micro small&medium EnterpHses

PIECHANICAL DIVIS10N
30(67)/2014-NIIE

SutteCt:Adv.Authorization of input output norms under para 4.7 against advance
authorization no 3110062385 dated 30.01.14 in respect of M/s Bckacrt industries Pvt Ltd

The nolllls may bc ixed as follows:―

o  IInport may be aHowed,as applied,inclusive of 20/O wastage.

This issucs with the approval of Director(ME)for taking宙 ew by NC.

AD(ME)

Shri Po Sahoo,FTDO,DGFT Udvog Bhawan New Delhi
Θ/o The DC(MSME)UO note n0 30(67)/14‐ ME dated 09.04.15

趙 メ
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Offlce ofthe development COmmiSSioner

Micro Small&medium Enterprises

MECHANICAL DIVIS10N

Ъ2
θ,ル |「

30(87ソ2014‐ME

Subject:Adv.AuthorizationoflnputoutputnofinsW:IIl*4.Tagainstadvance
authorization no 0a10i55395 dated ig.oz)a in respect of M/s Diana Metals

The norms maY be fixed as follows:-

Import of Sno r *J o ,uy be allowed on net to net basis with NIL wastage and

accountabilitY clause.

Import of Sno z and 4may be allowed for 57375 kg and 56100 kg respectively inclusive

of ZYo wastage.

i.pon of Sn-o 3, 5, 7,8 and 9 may be allowed as applied'

This issues with the approval of Director (ME)

“
亀竹lr

(K.S.Sodhi)
AD(ME)

ShH P.Sahoo、 F'「DO,DGFl｀ Udvog Bhawa判

o/O The DC(MSME)ID note n0 30(87)2014-ME dated 06.04.15

λl'°
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Office of the development Commissioner

Micro small & medium Enterprises

MECHANICAL DIVISION

30(46)/2014-ME
030614

;;3:Ti"il;[#:j:?i:utput 
norms asainst advance authorization no 0s1037e88e dated 20 02 14in respect or

Norms may be fixed as follows:_

lmport may be allowed as applied inclusive of 2% wastage.

Export to be in the form of ingots.

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi)

AD(ME)

https://mail.gov.inliwc-static/layout/sheil.html?rang:en-us&3.0.0. 
r.0 r40629r7 5/19/2015

33

6'3', {
Subject: advance authorization no 0510379g89 dated 20.02.14 Date: 05/19/1 5 04:27 pMin respect of M/s Diwaker enterprises i;il;j*."-.,

To: nc2 dgft@nic.in From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

6g
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^lro tne DC (MSME) Uo note no 30(46)/ 2014-Mldated 29.05.14

https://mail.gov.inliwc_staric/layout/shell.html?lang:en_us&3.0.0. l.O_l40629l7 5llgl20l5
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Department of Industrial Policy & Promotion
(rstY)

NC Meeting dated 05/05/2015 - Case No. 81/2/81 (llUs Alstrong Enterprises India Pvt.
Ltd. ) (Advance Authorization No. 05103800f8 dated 21.02.2014)

Advance Authorization may be ratified as under:

l. Net weights of export products at Sl. No. I & 2 may be specified as 15204 Kgs.
8. 2081 Kgs. respectively

Quantities of import items at Sl. No. I & 5 may be allowed as 10207 Sq. Mtrs.
each as 1.05 Sq. mtrs./ Sq. mtrs. content in the export products at Sl. No. I & 2.

Quantity of import item at S.No.2 may be allowed as 13668 Kgs. as 1.05 Kgs/
Kg. content in the export products at Sl No. I &2.
Words "Thickness 0.08 mm" may be suffixed with the description of import
item at Sl. No. 3 and its quantity may be allowed as 3878 Kgs. as 1.03 Kgs./Kg.
content in the export products at Sl. No. I &2.
Words "Thickness 0.09 mm" may be suffixed with the description of import item
at Sl. No. 4 and its quantity may be allowed as 523 Kgs. as 1.03 Kgs./Kg. content
in the export product at Sl. No. 2.

Quantity of import item at S.No.6 may be allowed as 612.4 Kgs. as 1.05 Kgs/ Kg.
content in the export products at Sl No. 1 & 2.

Norms committee may take a view

2.

3.

4.

5.

6.

Norms Committee II
DIPP No. l2l 5612015-TSW/34

bnNo'

dated 19/05/2015

r/1

:;-'- _r [r\Cry
(S.K.Jain)

Development Officer
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page I of I6r

l\ Subiect: AA no 05i 0382339 dated 20.03.14 of M/s Shivalik Date: 05/.1 9/1 5 1 1 :04 AMBimetal Controls ltd.
To: nc2.dgft@nic.in From: Kanwalinder Sodhi <kanwalinder.sodhi@nic in>

Dear sir

The reply has been received from the firm. The following clarification is required from the firm:-

Firm to give breakup of the different types of shunts to be manufactured.

Regards

Kanwalinder Singh Sodhi

AD-ME

https://mail.gov.inliwc_static/layout/shell.html?lang:en_us&3.0.0, 1.0_14062917 5llgl[Ol5
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Minislrl' of Heavl ltrdustries & Pui:lic Enterpri.ses
Departmenl o[ Heavy Industry

TSW(B) Section

Subject : Application of M/s MPP Technologies Pvt. l,td. fr:r ratifical.ion of norm
of AA Nr:.0710103837 dated 01.05.2014.

Refercnce : DGFT ID Note No .Oi 81 lSOl'241lAM15,ipEa-,1197 datcd
15.O7.2414.

Reference above, the application of the firm has been examined and it is
observcd that certain csscntial information has not been furnished along with
the application. The firm may thcrcforc bc rcqucsted to furnish follou,ing
inlormation:

1. Information as per 51. No. 3, 4, 5 &, 11 of SDL separately for Fin Wall
Transtbrmer Tanks and corrugated Fir-r Warlls. I

2. Justilication for the quantitv of Steel Grits and clanfy whcthcr $tccl
Clrits can be reuscd for surfacc finish opcration

ticl 
- --;. ."it,

v .- t | ! I l.
((ia;raj Singh) . ';"1

Sr. Develr:pment Officer

町 DO,DES―II,DG日
DHIUO No 3(89)/SteCI Sh./MPP/2014/TSW(B)/ dated 08.08.2014.

1,1.r' ls
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s siemens Ltd. for ratification of norm in respect of
AA No. 0310781675 dated 15.05.2014.

Reference: DGFT UO No. 0ll81/50 l22glAMLS/DES-II/ l37 Dated 16.t2.2OL4.

Reference above, the application and subsequent reply submitted by the
firm vide their letter dated 01.12.2014 has been examined and based on
information made available therein the proposal may be recommended as
under:

Export Product: Static VAR Compensator Transformer l-phase 60 Hz 66.2
MVA 500/28 KV containing 3876 kg of Copper conductor and 44165 kg of
CRGO (Unit wt. 77OOO kg.) - 4 Nos.

Import Inputs:
Sl No Items Net qty. recommended/unit of

EP
1 Paper insulated Copper Conductor 3876 kg
2 CRGO LaminatiOns 44165 kg

Import item from Sl. No. 3 to 20 are components may be allowed on net
to net basis as per condition of GN-4 for engineering products. Import of spflres
(ltem from Sl. No. 21 to 25) - as per Exim policy for spares. 

/l
This issue with the approval of JS(RKS). 

h, . 
(^

*!u^,#'-
FTD.. DES-,I. DGFT 

Sr' Development officer

DHr UO No 3(84)/2014lTSw(B)/ 
t 14? dated 0e.o4.2015.

hno
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No. 2/5/81 (M/s Vinayak International Housewares
Pvt. Ltd.) (Advance Authorization No, 0510386820 dated 19.05.2014)

Advance Authorisation may be ratified as under:

Words "containing 104.54 MT of Cold Rolled Stainless Steel Grade 201-14-2B " may be
suffixed with the description ofexport product .

Words "of relevant thickness" may be suffixed with the description of import item and
its quantity may be allowed as applied for i.e. 115 MT as 1.10 Kgs./kg. content in the
export items.

Norms committee may take a view

(S.K.Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No 12/56/2015-TSW/43 datcd 19/05/2015

仇
烈°
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Ministry Of Heavy lndus面 cs&Public Enterprises

Departinent of Hcavy lndustry
TSW(B)_Section

SutteCt :  ApplicatiOn Of M/s Siemcns Ltd.for ratiflcatiOn Of nOrm in rcspect Of

AA No.0310783276 dated 28.05.2014.

Reference:DGFT UO No.01/81/50/240/AM15/DES― I1/188 Dated 16.122014

Reference above,the applicatiOn and subsequent reply submittcd by the

flrm vide their lettcr dated 05.12 2014 has been examined and based On
infOrmation made available therein the proposal may be recOmmended as
under:

ExPort Product:

1.   Transformer HVDC,114 MVA 500 KV con核 通ning 13024.38 kg OfcTc and
58926 kg of CRGO(unit Wt.117000 kg。 )Delta-5 Nos.

2.  Transformer HVDC,114 MVA 500 KV containing 13494.6 kg of cTc and
58926 kg of cRGO(unit Wt.117000 kg)Star-5 Nos.

Import Inputs:
Sl NO Items Net qW. recommended/unit of Ep
CRGO LaminatiOns 58926 kg

189 tO
192

Continuously Transposed
Conductor (CTC)

13,024.38 kg for EP(i)
13,494 6 Lg fOr EP(‖

)

Rest of the import items are components may be ailowed on net to/tet
basis as per condition of GN-4 for engineering products. lt

This issue with the approval of JS(RKS). fr. 
llr\-

,^,!^,=ff''i
FTDO. DES-II. DGFT ,' 

tr' Development officer

DHI uo N.3(84)/ro-14lrsw(B)/ I hq dated 09.o4.2015.

nti

t1-'\ DF//
fo' r* 

t ) '4''t' t\
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Departnlent of lndustrial Policy`ι Promotion

(TSW)

NC Meeting dated 05/05/2015‐ Case No.2/8/81(M/s Havells lndia Limited)(Advance
Authorization No。 0510389042 dated 24。 06.2014)

Advance authorization lnay be ratifled as under:

Net weight of ex may be s ified as under:
Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs。 )

1 62219 17 7469 33 7853 49 19892
2 8123 18 8663 34 19179 50 9865
つ
Ｊ 2025 19 65672 35 8230 51 48004
4 2836 20 12772 36 9217 52 9597
5 3927 21 6131 37 28913 53 1484
6 798 22 3223 38 41516 54 3934
7 つ

乙
０
０
′
十 23 17058 39 244 55 2301

8 2994 24 1915 40 15809 56 10555
9 209 25 1967 41 245 57 2345
0 20698 26 2453 42 14601 58 13689
1 7745 27 799 43 1020 59 1240
2 4556 28 2725 44 8438 60 7135
3 6983 29 3185 45 387 61 22083
4 4118 30 8302 46 4446 62 31744
5 3852 31 6264 47 2370 63 3333
6 4928 32 9650 48 3238

2. Quantity of import item at Sl. No. I viz. copper Rod/copper wire Rod (EC
Grade) may be allowed as 434152 Kgs. as 1.01 Kgs./Kg. content in the export
products at Sl. No. I to 63.

3. Quantity of import item at Sl. No. 2 viz. copper Tape (EC Grade) may be
allowed as 2825 Kgs. as 1.01 Kgs./Kg. content in the export products at Sl. No.
49 to 63.

4. Quantity of import item at Sl. No. 3 viz. Semi Conductive Insulation Compound
may be allowed as 1.05 Kgs./Kg. content in the export products at Sl. No. 49 to
63.

5. Quantity of import item at sl. No. 4 viz. XLPE Insulation compound may be
allowed as 1.05 Kgs./Kg. content in the export products at Sl. No. I to 63.

6. Descrption of import item at Sl. No. 5 may be corrected as "Poly Vinyl Chloride
(PVC) Resin" and its quantity may be allowed as 1.05 Kgs./Kg. content in the
export products at Sl. No. 1 to 63.

7. Quantity of import item No. 6 viz. Plasticizer (Dop) may be allowed as 1.05
Kgs./Kg. content in the export products at Sl. No. 1 to 63.

77
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8. Quantity of import item No. 7 viz. Antimony Trioxide may be allowed. as
1 .05 Kgs./I(g. content in the export products at Sl. No. 1 to 3 l.

Norms committee may lake a view

-a _-., z-

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No 12/56/2014-TSW/59 datcd 19/05/2015
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み 沖



ハ

6o
09-oAtS

Office of the development Commissioner
Micro small& medium Enterprises

MECHANICAL DIVISION
30(227)t2014-ME

Subject: Ratification of Norms in respect of M/s Stera Engg Pvt ltd, against
advance authorization bearing no 0410158825 dated 25.06.14.

The following information is required:-
o Assembly drawing of the export product to be submitted.
o Size and dimension of the parts to be manufactured from the import items

to be submitted along with the drawings.

This issues with approval of Director (ME).

14r'
(KSSodhi)
Asstt Director (ME)

Sh P. Sahoo. FTDO. DGFT. Udhyog Bhawan. New Delhi
O/o DC, MSME UO No 30(227)12014-ME dated 10.03.15

Ltl,oL.tf
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, , subject: 
Al#;1i,1,l11if"rr1i,ilorr o6.14 in respect of M/s Dare: 05/1e/15 04:28 pM

To. nc2.dgfl@nic in From. Kanwalinder sodhi <kanwalinder.sodhi@nic.in>

omce ofthe development cOmmissiOner

MicrO small&medium Enterpttses

MECHAN!CAL DIVis10N

30(229)/14-ME

SutteCti AA no 3110o64488 dated 26 06 14 in respect Of、
4ノs Bekaert lndustrles Pvt Ltd

Thc l10nlls illa)bc llxcd as it)‖
0、vs■

O   inlpOrt 11la)bc a‖
0、 、̀cd、 そls applicd.incltisivc()12'6、、astagc

This issues with the approval ol Direcror (ME) lbr taking view by NC

(K S sOdhi)

AD(ME)

https:/1/mail.gOv.in/iwc static/1ayout/shcH.htini?lang=cn_us&3.0.0.1.o 14062917

5/19/2015
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Ministiy of Hcavy lndustHcs&Public EnterpHses

Department of Heavy lndustry
TSWfB)Scction

SutteCt :  ApplicatiOn Of M/s Siemcns Ltd.for ratiflcatiOn Of nOrin in respect of

AA No 0310786184 dated 30 06.2014.

Reference: DGrr ID Note No.01/81/50/339/AM15/DES― I1/179 Dated
ll.12.2014.

Refercnce abovc,the applicatiOn and subscquent reply subnlitted by the

rlrm vidc their ictter dated 01 12.2014 has bccn examincd and based on
information madc availablc thcrein the prOposal may be rccommended as
under:

ExPort Product: loO MVAR,400 KV 3-Phasc shunt Reactor cOntaining lo812
kg Of cOppcr cOnductOr and 45135 kg of cRGO (Unit Wt 93000 kg)-2 Nos

Import item from Sl. No. 3 to lZ are components may be allowed on
to net basis as per condition of GN-4 for engineering products.

This issue with the approval of JS(RKS). 脅

‐
′
筍ｒ句Ｇ

・　　　　　　　　　　^いヽ
い）
うh)ng
。Ц。′

日 DO,DES―II,DG「F
DHI Uo No 3(84)/2014/TSw(B)/

Sr.Development offlcer

dated 09 04.2015.
|ち ι

,)″

‰ 節

Import Inputs:
Sl No Items Net qty. recommended/unit of EpPaper insulated Copper

Conductor
10812 kg

2 CRGO Laminations

…
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Office of the development Commissioner
Micro small& medium Enterprises

MECHANICAL DTVISION
30(24ty2014_ME

Subject: AA no 0310786766 dated 14.07.14 in respect of IWs Heena Metal pvt Ltd.

The following information is required:-
o Detailed technical note on manufacturing process including the relevant

flow sheet
o Unit to give details of items of export.
o Percentage of copper and zinc in Sno I of export item.o weight of each of the imported and indigenous input, separately for each

product, for the purpose of material balancing. Nei weigirt (Gross ;.rght
minus wastage). for each imported and indfuenous inf,ut in the 

"*pirtproduct may be indicated. Net weight along *Ith d"tuils of other i-poilainput to be used in the resultant lroduct and sought ; be
imported/procured from sources other than ihe license, if any, iray also be
indicated.

r sir: and specificatiol including grade, composition, range, thickness etc
of the items proposed for import.

o Detailed calculation as to how the quantity of raw material proposed forimport has been arrived at, including trr. ,r"t weight of compon.nt, to u.
manufactured out of these imported materials, wistages claimed at each
stage of manufacturing with complete justification and supported by
documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

ザ仲f
(K.S.SOdhi)
AD(ME)

W
0/o The DC(MsME)UO note n0 30(241ソ 2014-MEdated io.o3.15

幻、2,|ゞ

82





株 ノ∫

Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No: No: 0310786920 dated 16.07.2014' '
M/s Namco lndustries Pvt Ltd, Mumbai'

DGFT may refer to their UO No O1/81/50/359/AM-15/DES-2/52 dated

20.01.2015 where'by an application of M/s Namco lndustries Pvt Ltd, Mumbai was

forwarded to Minisiry of Steel for comments/views. ln this connection, Ministry of
steel vide uo note of even No dated 02.02.2015 had requested DGFT for seeking

some clarification from the applicants. ln response, the applicant has furnished

clarification to DGFT vide their letter dated 29th April 2015 with a copy to this

Ministry.

It is noted that the applicant wants to import Hot Rolled Plates in coils

(Prime/defective) against export of 15oo MT Hot Rolled steel Plates with NIL

wastage. lt may be noted that prime quality HR Plates cannot be produced from-

defectMe steel coils. Therefore, imported coils have to be prime quality. ln view of
this and clarification furnished by the applicant, this Ministry recommends the
following:

S:.No. Description of item of
export

Quantity DescripJon of item
ofimport

Quantity

1 Hot Rolled Steel
Plates.

1500 MT Hot Rolled Steel coils
of relevant thickness
and Grade in prime
quality.

1500 MT

6鼈
Deputy industnai Adviser

ヽ

Shri P.Sahu,FTDO,DGFT,Udyog Bhawan,New Delhi
Ministry of Steel U.O.No. 2(6)12U4-fW dated 08.05.2015

83
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No.37111/81 (M/s. Havells India Limited)
(Advance Authorization No. 0510389979 dated 28.07.2014)

Advance Authorisation may be ratified as under:
1. Quantity of import item at Sl. No. 1 may be allowed as 1.045 Kgs./Kg. content in

the export items at Sl. No 1 to 4 as claimed by the firm.
2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 15300 Nos. each

inclusive of 2 o/o wastage taking clue from SIONs C-1925/C-lgZ6.
3. Quantity of import item at Sl. No. 4 may be allowed as 1.045 Kgs./Kg. content in

the export item at Sl. No 2 as claimed by the firm.
4. Quantity of import item at Sl. No. 5 may be allowed as 102000 Nos. inclusive of

2 o/o waslage.
5' Quantity of import item at Sl. No. 6 may be allowed as applied for i.e. 73150 Nos.

on net to net basis.
6. Quantity of import item at Sl. No. 7 may be allowed as g6700 Nos. inclusive of

2 %o wastage.
7. Quantity of import item at sl. No. 8 may be allowed as 1.045 Kgs./Kg. content in

the export items at Sl. No I , 3 & 4 as claimed by the firm.
8. Quantity of import item at Sl. No. 9 may be allowed as 7272 Grams as

1.01 gram/gram content in the export items.
9. Quantities of import items at Sl. No. 10, l1 & 12 may be allowed as 15150 Nos.,

30300 Nos. & 30300 Nos. inclusive of I % wastage.
10. Quantity of import item from sl. No. 13 may be allowed as 1.04 gram/gram content

in the export product at Sl. No.2 as claimed by the firm.
11. Quantities of import items at Sl. No. 14 & 16 may be allowed as 20200 Nos., &

40400 Nos. inclusive of 1 oZ wastage.
12. Quantity of import item at Sl. No. 15 may be alrowed as applied for i.e.

144900 Nos. on net to net basis.
13. Quantity of import item from sl. No. 17 may be allowed as 1.04 gram/gram content

in the export products at Sl. No.l & 3.
14. Quantities of import items at Sl. No. 18, 19 & 20 may be allowed as 65650 Nos.,

30300 Nos. & 50500 Nos. inclusive of 1 % wastage.
15. Quantity of import item from sl. No. 2l may be allowed as 1.04 gram/gram content

in the export product at Sl. No.4 as claimed by the firm.
16. Quantity of import item from Sl. No. 22 may be allowed as 9240 Litres inclusive of

5 oZ wastage.

Norms committee may take a view

Norms Committee II
DIPP No 12/56/2014-TSW/85 datcd 19/05/2015

多
´

(S.K.Jain)
Developmcnt Oficer

t,「l'/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No. 71111/81 (l\Us. Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310787376 dated 28.07.2014)

Advance Authorisation may be ratified as under:
l. Words " 1.1 KV, Copper conductor, PVC insulated, Armoured " may be suffixed with

the description of Export products at Sl. No 1 to 19.

2. Words " 1.1 KV, Copper conductor, XLPE insulated, Armoured " may be suffixed with
the description of Export products at Sl. No 20 to23.

3. Words " 1.1 KV, Copper conductor, PVC insulated, Unarmoured " may be suffixed with
the description of Export products at Sl. No 24 to26.

4. Net weight of export products may be specified as underWC CX as

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(KAs.)

Sl.

No.
Net Export
Weight
(Kss.)

Ｓ‐
．
Ｎ。

Net Export

Wcight

(KAs.)

1 26832 8 66984 ξ
υ 2880 22 2481

2 763 9 7280 16 8668 23 425
3 855 10 852 17 10993 24 14.4
4 17888 852 18 12622 25 482
5 43303 12 10947 19 382 26 52
6 328 13 24950 20 6731
7 68980 14 4160 21 1305

5. Quantities of import item at S.No 1 viz. continuous cast Copper Rod( 8 mm dia)(EC
Grade)may be allowed as under:

a) For export products mentioned at Sl. Nos. 1 to 19 as l.0l Kgs/Kg. content in the
export items.

b) For export product mentioned at Sl. No. 20 to 26 as per Engineering Table 5.
6. Total quantity of import item at Sl.No.2 viz. PVC Compound may be restricted as

I 10658 Kgs. and it may be allowed as 1.05 KgsA(g content in the Export Products from
Sl. No. I to 26.

7. Quantities of import item at Sl. No.3 viz. LDPE Compound may be allowed as
1.05 Kgs/Kg content in the Export Products from Sl. No. I to 19.

8. Total quantity of import item at Sl .No. 4 viz. Steel Armouring Wire may be restricted as
112456 Kgs. and it may be allowed as 1.02 Kgs./Kg. content in the export products from
Sl. No I to23.

9. Import items at Sl. No. 5 to l0 (Wooden Drum) may be allowed as per packing policy.
10. Quantities of import item No.ll viz. XLPE Compound may be allowed as

1.05 Kgs/Kg content in the Export Products at Sl. No. 20 to 23.
Norms committee may take a view

(S.K.Jain)
Development Officer

Norms CoIIImittee II

E)IPP No.12/56/2014-TSW/86 dated      19/05/2015

2hnro 
tffir
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No. 9/11/81 (lWs Volex Interconnect(India) Private
Ltd.) (Advance Authorization No. 0410159128 dated 01.08.2014)

Advance Authorisation may be ratified as under:

Quantity of export item at Sl. No. 7 may be corrected as 984 Nos.
For export item at Sl. No. 1, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. | & 7 as 5292 Nos. & 1323 Nos. respectively

on net to net basis with accountability clause
(ii) Import items at Sl. No. 2 to 6 as2646 Nos. each on net to net basis with

accountability clause.
(iii) Import item at Sl. No. 8 as 900 Meters as 1.02 MeterAvltr. content in the

export item.

For export item at Sl. No. 2, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 9 & 15 as 15912 Nos. & 3978 Nos. respectively

on net to net basis with accountability clause
(ii) Import items at Sl. No. 10 to 14 as7956 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 16 as 4058 Meters as 1.02 Meter/Mtr. content in

the export item.
For export item at Sl. No. 3, quantities of import items may be allowed as
under:
(i) Import items at Sl. No.17 &. 23 as 64728 Nos. & 16182 Nos.

respectively on net to net basis with accountability clause
(iD Import items at Sl. No. 18 to 22 as 32364 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 24 as22008 Meters as L02 Meter/l\ltr. content in

the export item.

For export item at Sl. No. 4, quantities of import items may be allowed as
under:
(i) Import items at Sl. No. 25 &, 31 as 79776 Nos. & 19944 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 26 to 30 as 39888 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 32 as33905 Meters as 1.02 Meter/Mtr. content in

the export item.
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6. For export item at Sl. No. 5, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 33 & 39 as 78732 Nos. & 19683 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 34 to 38 as 39366 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 40 as 40153 Meters as 1.02 Meter/Mtr. content in

the export item.
7. For export item at Sl. No. 6, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 4I & 47 as 64764 Nos. & 16191 Nos.

respectively on net to net basis with accountability clause
(iD Import items at Sl. No. 42 to 46 as 32382 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 48 as 38535 Meters as 1.02 Meter/Mtr. content in

the export item.

8. For export item at Sl. No. 7, quantities of import items may be allowed as
under:
(i) Import items at Sl. No. 49 & 55 as 35424 Nos. & 8856 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 50 to 54 as 17712 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 56 as24088 Meters as 1.02 Meter/Mtr. content in

the export item.
9. For export item at Sl. No. 8 quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 57 & 63 as 27000 Nos. & 6750 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 58 to 62 as 13500 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 64 as20655 Meters as 1.02 Meter/Mtr. content in

the export item.
10. For export item at sl. No. 9, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 65 & 7l as 19620 Nos. & 4905 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 66 to 70 as 9810 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 72 as L6677 Meters as 1.02 Meter/Mtr. content in

the export item.
I 1. For export item at Sl. No. 10, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 73 & 79 as 13644 Nos. & 3411 Nos.

respectively on net to net basis with accountability clause
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(ii) Import items at Sl. No. 74 to 78 as 6822 Nos. each on net to net basis
with accountability clause.

(iii) Import item at Sl. No. 80 as 127 57 Meters as 1.02 Meter/I\,1tr. content in
the export item.

12. For export item at Sl. No. 11, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 81 & 87 as 9072 Nos. & 2268 Nos. respectively

on net to net basis with accountability clause
(ii) Import items at Sl. No. 82 to 86 as 4536 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 88 as 9254 Meters as 1.02 Meter/l\4tr. content in

the export item.
13. For export item at Sl. No. 12, quantities of import items may be allowed as

under:
(i) Import items at Sl. No. 89 & 95 as 6984 Nos. & 1746 Nos. respectively

on net to net basis with accountability clause
(ii) Import items at Sl. No. 90 to 94 as 3492 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 96 as applied for i.e. 7253 Meters.

14. For export item at Sl. No. 13, quantities of import items may be allowed as
under:
(i) Import items at Sl. No. 97 & 103 as 2556 Nos. & 639 Nos. respectively

on net to net basis with accountability clause
(ii) Import items at Sl. No. 98 to 102 as 1278 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 104 as 3042 Meters as L02 Meter/Mtr. content in

the export item.
15. For export item at Sl. No. 14, quantities of import items may be allowed as

under:
(D Import items at Sl. No. 105 & I 1 1 as 648 Nos. & 162 Nos.

respectively on net to net basis with accountability clause
(ii) Import items at Sl. No. 106 to I l0 as 324 Nos. each on net to net basis

with accountability clause.
(iii) Import item at Sl. No. 112 as 826 Meters as 1.02 Meter/Mtr. content in

the export item.

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 1215612015-TSW/90 dated '19 /0512015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No.87/11/81 (lWs Anofol Far East Anodizing Pvt.
Ltd.) (Advance Authorization No. 2410041538 dated 06.08.2014)

Advance Authorisation may be ratified as under:

1. Words "containing 45000 Kgs. of Aluminium coil/sheet " may be suffixed with the
description of export product .

2. Words "of relevant thickness" may be suffixed with the description of import item and
its quantity may be allowed as 45000 Kgs. on net to net basis.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.2250 Kgs. on
net to net basis

Norms committee may take a view

.4

(S. K. Jain)
Development Officer

Norms Committee II
DIPPNo. 12/5612015-TSW193 dated 19 105/2015
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 05/05/2015- Case No. 4/11/81 (lWs KEI Industries Ltd.) (Advance
Authorization No. 0510390647 dated 21.08.2014)

Advance Authorisation may be ratified as under:

1. Words "Voltage rating 6/10 KV" may be suffixed with the description of export products
at Sl. No.l & 2.

2. Words "Voltage rating 500 V" may be suffrxed with the description of export products at
Sl. No. 3 to 22.

3. Words "Voltage rating 600/1000V" may be suffixed with the description of export
products at Sl. No.23 to 36.

4. Words "Voltage rating 500 V" may be suffixed with the description of export products at

Sl. No. 37 to 42.
5. Words "Voltage rating 600/1000V" may be suffixed with the description of export

products at Sl. No.43 to 72.
6. Words "Voltage rating 300/500V" may be suffixed with the description of export

products at Sl. No.73 to 86.

7. Words "Voltage rating 1000V" may be suffixed with the description of export products at
Sl. No. 87 to 95.

8. Words "Voltage rating 300/500V" may be suffixed with the description of export
products at Sl. No.96 to 102.

9. Net weight of export products may be specified as under:

Ｓｌ
．
Ｎ。

Net Export
Weight
(Kes./Km.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km.)

Ｓｌ
．
Ｎ。

Net Export
Weight
(Kes./Km.)

sl.
No.

Net Export
Weight
(Kes./Km.)

1 6710.88 29 585.86 57 6294.64 85 553.42

2 8051.6 30 882.16 58 7714.83 86 960.95

3 279.52 31 1153.31 59 1467.46 87 451.24

4 392.64 32 2258.21 60 112.87 88 512.81

5 505.97 33 2838.55 61 122.61 89 888.42

6 563.03 34 149.52 62 249.2 90 1161.54

7 737.21 35 483.81 63 308.99 91 583.68

8 841.34 36 910.11 64 410.27 92 1365.99

9 899.87 37 122.98 く
υ
∠
Ｕ 492.46 93 2149.08

10 184.04 38 1139.37 66 568.31 94 3017.39

245.24 39 122.98 67 723.22 95 5109

12 322.92 40 1139.37 68 391.7 96 211.66

13 475.77 41 908.59 69 478.49 97 391.69

14 636.06 42 2046.22 70 536。 74 98 356.43

15 792.37 43 372.91 71 673.25 99 461.48

16 175.89 44 425.53 72 858.44 100 697.73

17 547.95 45 524.90 73 107.22 101 1100.22

)uN 9o
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18 718.14 46 785.54 74 261.3 102 1303.43

19 1083.35 47 1027.03 75 229.43

20 686.29 48 l188.93 76 277.66

21 206.48 49 1420.49 77 373.53

22 182.72 50 327.34 78 561。 32

23 369.22 51 368.97 79 236.38

24 610.94 52 458.62 80 282.15

25 1215.72 53 1467.46 81 411.45

26 1789.32 54 1794.17 82 506.81

27 428.32 55 3213.17 83 313.84

28 503.44 56 4849.41 84 357.27

10. Quantities of import item at S.No 1 viz.Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) ForExportproductsmentionedatSl.No. 1,2,23to26,30to34,43to48,53to59,87to
90 & 93 to 95 as per Engineering Table 5.

b) For Export products mentioned at Sl. No. 3, 4, 49, 92 as 55.52 Kgs./KM, 92.46
Kgs./I(M, 739.7 Kgs./KM, 462.3 Kgs./I(M, respectively after taking clue from
Engineering Table 5.

c) For Export products mentioned at Sl. No. 5 to 9, 16 to 22,37 to 42, 6l to 67,73 to 86 &
96 to 102 as l.0l kgs/kg content in the Export products.

d) For Export products mentioned at Sl. No. l0 to 13, 27 to 29, 35, 50 to 52,60,69,70, gl,
as per Engineering Table 4.

e) For Export products mentioned at Sl. No. 14,15,36,68,71,72 as 205.9.Kgs./KM, 274.1
Kgs./KM , 462.3 Kgs./KM, 184.9 Kgs./KM, 346.4 Kgs./KM, 462.3 Kgs./KM
respectively taking clue from Engineering Table 4.

I l. Quantity of import item at S.No.2 i.e. XLPE Insulation Compound may be allowed as
1.05 kgs./kg content in the Export products at Sl. No. I to 26, 43 to 49,53 to 59 & 83 to
102.

12. Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as 1.05 kgs.lkg content
in the Export products at Sl. No. I to 26, 34 to 82 & 96 to 102 .

13. Quantity of import item at S.No. 4 i.e. Wooden Drum may be allowed as per packing
policy.

14. Quantity of import item at Sl. No. 5 i.e. LSZH may be allowed as 1.05 kgs&g content in
the Export products at Sl. No. 27 to 33 & 83 to 95 .

15. Quantity of import item at Sl.No. 6 i.e. EPR/Synthetic Rubber may be allowed as 1.05
Kgs/kg content in the Export products at Sl. No. 27 to 33.

Norms committee may take a view

Norms Committee II
DIPP No. 1215612015-TSW/98 dated 19 105120t5

- 4F l\ lflrt-
(S.K.Jain)

Development Officer
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OFFICE OF THE DEヽ 電LOPMENT COMⅣ IISS10NER
ⅣIICRO SⅣIALL&ⅣIEDIUM ENTREPRISES
ⅣIECHANICAL DIVISION

30(6)/15-ME

滞轟翼観胤だ:冊:だЪ∬観:10712 dated22.08.14 h respe∝
Of M/s

Norms may bc nxed as fol10ws:―

Ｓｉ
聞

Name,Technical Characteristic and
Quality

otv
recommended

unit of

Measurement

1 TRANSFORMER¨XFMR T18 Part No.
M811422

400 NOS

:NDUCTOR‐ CHOKE Ll,L2(08‐ 0811‐

0402‐00)Part No.M811402

400 NOS

3 lNDuCTOR‐ CHOKE Ll,L2(08‐ 0811‐

0402…00)Part No.M811402

400 NOS

4 lNDuCTOR‐ cHOKE L4,L5,L7,L9,L10

(08‐ 0811…0408Ⅲ00)Part No.M811403

400 NOS

5 :NDUCTOR‐ CHOKE L4,L5,L7,L9,L10

(08‐ 0811‐0408¨00)Part No.M811408

400 NOS

6 ,L7,L9,L10
(08¨ 0811‐0408‐00)Part No.M811408

400 NOS

lNDUCTOR‐ CHOKE L4,L5,L7,L9,L10

(08‐ 0811‐0408‐00)Part No.M811408

400 NOS

INDuCTOR‐ CHOKE L石「L5,L7,L9,L10

(08‐ 0811‐0408…00)Part No.M811408

400 NOS

9 lNttUCTOR‐CHOKE L6(08‐ 0811‐ 0412‐00)

Part No.M811412

400 NOS

10 112,L14,L15o8‐

0811‐0413‐00)Part No.M811413

400 NOS

~L14,L1508…

0811‐0413‐00)Part No.M811413

400 NOS

INDuCTOR‐ CHOKL L12,L14,L15(03¨
6811■413‐00)Part No.M811413

400 NOS

13 =面巨買添戻罰百5願面面E頂「天下雨雨可T13(08…
0811¨

0414‐00)Part No.M811414

400 NOS

14 lNDuCTO戻…CHOKE Lll,L13(08‐ 0811…

0418‐00)Part No.M811418

400 NOS

15 lNDuCTOR‐ CHOKE Lll,L13{08Ⅲ 0811‐

0418o00)Part No.M811418

400 NOS

16 8‐0811‐

0419‐00)Part No.M811419

400 NOS

17 (08中 0811‐0421‐00)

Part No.M811421

400 NOS

18

…

R‐XFMR Tl,T2(08… 0811‐

0401‐00)Part No.M811401

400 NOS

19
Ⅲ0811¨

0401-00)Part No.M811401

400 NOS

Aa ,r.2,rrg2
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¨ hnにJ Chanctensuc and
Oual町          _

otv
recommended

unit of
MeasurementＳ‐

恥 一４０ NOS-TnaNSFoRMER-xFMR T5 (oE-0E11'

0406-00I Part No. M81l406
400 NOS

FNSFoRMER-XFMR T6' T7 (oE-0E11

oiloT-Ool Pa No. M81lil07
400 NOS

TRANSFORMER‐XFMR T6,T7(0じ‐●。■■
‐

0407‐00)Part No M811407
NOS

TRANSFORMER・XFMR T8(08‐ 0311‐
0409‐00)Part No M811409

400 NOS
24
I暑朧瑠W[i撃:HЪI‖ :ヽ:乱」flll

400 NOS

器ぽ::脳デi酬Ъ累ヽ」嬌』1111
一　　　．．．一一一一一一一一

NOS

IT温璃]腎]濯]日ЪIrtll缶」fill
400 NOS

27 千蕊 W諾撃器I儡I鰍 11
NOS

TRANSFORMER‐XFMR T15{08‐ 0011
0415‐ 00ヽ Part No M811415

400 NOS
■ RANSFORMER‐XFMR T17(08●011‐
04164101 Part No M811416(

400 NOS

灘翫忍[駕1瑞]:f品騨1ヽ
`

Ⅵ

「

B36PR7J‐D23
一“ NOS

SPACER(22‐ 0811・0105‐ 00)Part N0

M811105
400 NOS

可則 FttFttb冊甘
'

400 NOS

可聯朧滞蘊繹 1・

400 NOS
35 TRANSFORMER‐XFMR Tll(OU‐ uo■■
0420‐ 00ヽ Part No M811420

400 NOS
TRANSFORMER‐XFMR T9(08‐ 0311‐
0410_00ヽ Part No M811410

400 NOS
lNDuCTOR‐ CHOKE L3(08‐ 0011‐ 04υ `‐

Uu,

Part No M811403
400 NOS

鴨端:鑑椰ぱ徹柑
Ц̀́

400

需生I,:∫鏃需胤器滞
κビ

400 NOS
40 誦詮hB°
π°
13鏃li属器L“

No M811103_ 一８０ NOS
41 SCREW,FLAT 4‐40,3′ 8''(24‐ UUuυυ

z,

Part No MS24693‐C4

SCREW,FL川 ,440,′ 124‐000031)Par
No MS24693‐C2

400 NOS
42

400 NOS
43

No NAS662C2R4

800 NOS

“
800 NOS

45 WASHER(31‐0009‐000'・ 00,ran No

P009‐ 9

_2-
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Ｎ。

Name,TeChnical CharacteristiC and
Quality

otv
recommended

unit of

Measurement

46 飛百〒:3MALL 440(24‐ 000047)Pa"No.
NAS671C4

800 NOS

800 NOS
47 WASHER,SPRING,#4{24Ⅲ000036)Part
No.MS35338‐135

48 WASHER,FLAT,“ (24・0000441 Pan No.
NAS620C4

800 NOS

49 Q.(24‐ 000015)

Part No,7721Ⅲ 10‐PPS
800 NOS

50 TR.TO‐220(24‐

000254)Part No.60‐ 11‐8302‐1674

800 NOS

51 SCREW:PH,2¨56,4/4''(24¨ 000263 Part
No.MS51957‐ 3

3200 NOS

3200 NOS
52 WASHER,SPRING,#2(24‐ 000023)ParL
No.MS35338‐134

53 WASHER,FLAT,#2(24‐000043)Part No.
NAS620C2

3200 NOS

54 ,y16P4‐ 00005η

Part No.NAS662C2R3

7600 NOS

55 ASSEMBLY PCB‐M8112201‐ SMD(62‐
0811‐0022010)Part no.M8112201

400 NOS

56 PoTCORE G.E.(22‐ 0811‐01b6‐00)Part

no.M811106

800 NOS

57 WASHER(31¨0009‐0009‐00)Part nO.
P009‐ 9

800 NOS

′16に 4‐000040

Part no.NAS662C2R5

800 NOS

The items given above have been recommended on net to net basis with NIL wastage

and accountability clause. Sno 31,59 to 63 being consumables may be allowed' as

applied, upto 5% of FOB value

This issues with the approval of Director (ME) for taking view by NC'

しレ
(K.S.SOdhi)
AD(ME)

ShH P.Sahoo.FTDO,DGFTUdvOttBhawanNcwDdl
o/O Thc DC(MSME)ID note no 30(6)/15‐

ME dated 16.04.2015

ン5才
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Sutted ttn。 3110064769 dabd 22.08.14 br WsSh“ em Ebd"c   Dac o〕 1り15 0434 PM

To: nc2.dgft@nic.in From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

Office ofthe Development cOmrnissiOner

Micro small&Medium Enterplses

MECHAN:CAL D:VisiON

sub'iect: Fixation of Adhoc norms advance authorisation no 311006476g dated 22.0g.14 for M/s shreemElectric Ltd.

The Norms may be lixed as tbllows:_

o Import of items may be allowed on net to net basis with NIL wastage and accountability clause.

o As the flnal product is being delivered within India. DCFT to ensure that the items qualily lbr exemption under FTp.

This issues with the approval of Director (ME), for taking a view by NC.

(KS Sodhi)

Asst Dir(ME)

https://rllail.gOv.in/i、 vc static/1ayOut/shcH.htrlll?lang=en― us&3.0.0.1.0 14062917

ShH Pnva Ranlani FttDO,DGFtt Udhv00 Bhawan

O/Othe DC(MsME)UO note n0 30(157)/14-ME dated 14 11 2014

35
5/19/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No.3/11/81 (Mis Radiant Interconnect Solutions

(India) Pvt. Ltd.) (Advance Authorization No. 0910060893 dated 28.08.2014)

Advance Authorization may be ratified as under on repeat basis:

1. Words " Copper Conductor 22 A:WG" may be suffrxed with the description of
import item at Sl. No. 1.

2. Words " Copper Conductor 20 AWG" may be suffixed with the description of
import items at Sl. No. 2 & 3.

Quantity of import item at Sl. No. 1 may be allowed as 1224 Meters as

1.02 mtrs./mtrs. content in the export product at Sl. No. 1-

Quantities of import items at sl. No. 2 & 3 may be allowed as 1530 Meters each

as 1.02 mtrs./mtrs. content in the export product at Sl. No. 2'

Quantity of import item at 51. No. 4 may be allowed as 255 Meters as

1.02 mtrs./mtrs. content in the export product at Sl. No' 2.

Quantity of import item at Sl. No' 5 may be allowed as 1.05 Kgs'/kg' content in

the export item at Sl. No. 2

7. euantity of import item at Sl. No. 6 may be allowed as 1.05 Kgs./kg. content in

the export item at Sl. No. 3

Norms committee maY take a view

３

　

　

４
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-? (q lfr rF-

(S. K. Jain)
Development Officer

Norms Committee II
DIPP No.12l56/2015-TSW106 dated 19/05/2015

"-ttf' nu1{
Dnilotw
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 05/05/20f5 - Case No.77llll81 (lWs Havells India Limited) (Advance
Autho rizatio n No. 05 I 039086 2 dated 29 .08.201 4)

Advance authorization may be ratified as under:

1. Words "l.l KV Copper Conductor, PVC Insulated" may be suffixed with the description
of export items at Sl. No. I to 34.

OfNet weisht of ex rt ucts may be specified as under:
Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs。 )

Sl.

No.
Net Export

Weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs.)

Sl.

No.
Net Export

Weight

(Kgs.)

1 448.4 0 512.2 19 4903.5 28 137.6

2 281.4 1 490.7 20 198.3 29 12.1

3 666.6 2 21.5 21 1495.8 30 183.4

4 178.9 3 8465.5 22 179.1 31 3528.6

5 258.8 4 636.2 23 159.8 32 171.3

6 2350.1 5 2410.2 24 837.4 33 107.1

7 192.3 6 662.4 25 3047.6 34 146.1

8 800.6 7 213.3 26 72.8

9 51.6 8 41.2 27 72.8

Quantity of import item at Sl. No. I viz. Copper Rod/copper Wire Rod (EC
Grade) maybe allowed as2l57l Kgs. as 1.01 Kgs./Kg. content inthe export
products at Sl. No. 1 to 34.

Quantity of import item at Sl. No. 2 Viz. PVC Resin may be allowed as
1.05 Kgs./Kg. content in the export products at S1. No. I to 34.

4. Quantity of import item No. 3 viz. Plasticizer (DOP) may be allowed as
1.05 Kgs./Kg. content in the export products at Sl. No. I to 34.

Norms committee may take a view

2.

3.

/多 ~い 口ヽ,ト
(S.Ko Jain)

Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/56/2014-TSW/107 dated 19/05/2015

腸 が
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Norms Committee II
DIPP No. 12156/201 5-TSWi 1 08 dated 19/05/2015

hailor

/03
a<,o{fs

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05i2015 - Case No. 6411118l (lWs AMC Cookware (India) Pvt
Limited) (Advance Authorization No. 0710106616 dated 03.09.2014)

Advance Authorisation may be ratified as under:

Quantities of export items at Sl. No. l, 2,3 & 4 may also be specified as 2876 Nos.,
11133 Nos., 11197 Nos. & 1 1093 Nos. respectively in addition to their weights.

Quantities of import items at S1. No. 1, 2, 3 & 4 may be allowed as 3445 Kgs.,
2682 Kgs.,3843 Kgs. & 5564 Kgs. respectively as 1.10 Kgs./kg. content in the export
items at Sl. No. I to 4.

Norms committee may take a view
-.*>-

-/-.- \alS,il
- 1s. K, Juin;

Development Officer

9s
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No.66/17181 (M/s AMC Cookware (India)
Limited) (Advance Authorization No. 0710106750 dated,24.09,2014)

Advance Authorisation may be ratified as under on repeat basis as per Advance
Authorization No. 07 I 0 1 066 1 6 dated 03.09.20 1 4:

1. Quantities of export items at St. No. 1, 2 & 3 may also be specified as 26706 Nos.,
29159 Nos. & 27576 Nos. respectively in addition to their weights.

2. Quantities of import items at S1. No. 1, 2 & 3 may be allowed as 6433.5 Kgs.,
10007 Kgs. & 13832 Kgs. respectively as 1.10 Kgs./kg. content in the export items at Sl.
No. I to 3.

Norms committee may take a view

\a\tltf
(S. K. Jain)

Development Officer
Norms Committee II
DIPP No. l2156/2015-TSWI 10 datcd 19/05/2015
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Govemment of India

MinistryofCommunicationsandlnformationTechnology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex

New Delhi-l10003

sub: Ratification of norms in terms of Para 4.7 ofHBP' (Vol'l) in respect ofAdvance

Licence No. 0710106912 dated 5.11.2014 issued to M/s' Laxmi Electronics

Moulds and Precision Engg' Pvt' Ltd' Bangalore'

Reference DGFT U.O. No.01/81/50/AMl5/DES-11/130 dated 16'1'2015 vide which

comments of this Department have been sought on the_ above mentioned application of M/s'

Laxmi Electronics Moutds and precision Eigg. Pvt. Ltd. Bangalore for ratification of the

norms of advance licence issued under para4.i fo'export of "plastic Moulded components'"

2.TheFOB value of expon is Rs.10,665,000.00 (US$ 177,750'00) and CIF value of Import is

Rs 9,462,929.00 (US$ 153,869'00)'

3. The application has been examined in the Department of Electronics and Information

Technology from technical angle. The iiems propoled for import are essential to assemble the

export product. This Department recom*"nd, ratification of not t of advance authorization

as follows:-

ψ

（
１
／

／ｒ
ヽ
／

Item Qty. requested Gross
reouirement

Wastage
included

Qty recommended

％
　
　
　
・

ξ
′ 2b290.85

Polycarbonate

Resin Panlite M/n3600

HA/BK/PB(D)

24287 21290.85

QK 1022 PIN BRIDGE 1350000 1350000   .´絆 lヽL 0% 11彗もo000

゛

DIT U.O.No. 17(4)/2015-IPHW dated 6.05.2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No, 6711718l (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047704 dated 21.11.2014)

Firm may be asked to submit the following information:

l. Voltage rating ofcables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content ofeach imported and indigenous input per KM of

export product.
5. Wastage claimed on each import items, if any.

Norms committee may take a view

))9
n4:on7{

- L1 \ll,f-
(S. K. Jain)

Development Officer

Norms Committee II
DIPP No.l2156/2015-TSW/l19 dated 19 /0512015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No. 4/17181 (M/s Star Exports) (Advance
Authorization No. 0310791363 dated 25.1 1.2014)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at Sl. No. 1 and

its quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue
from SION C-1626.

2. Quantity of import item at Sl. No. 2 may be allowed upto 4 %o of the net weight of
steel wire rods taking clue from SION C-1626.

Norms committee may take a view

---ffil,7_
(S. K. Jain)

Dcvelopment Officer
Norms Committee II
DIPP No.l2156/2015-TSW124 dated 19 105/2015
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Departmellt of lndustrial Policy&PromotiOn

CSW)

NC 4ヽeeting dated 05/05/2015 ‐ Case No. 5ノ17/81(M/s Star Exports) い dvance
Authorization No. 0310791407 dated 25.11.2014)

Advancc AuthoHsation may be ratifled as under

l Word``Relev狙 'ゞmay be pre■xed with the description ofimportitem at SI No l and

its quantity may be allowed as 1 02 Kgs/Kg content in the export producttaking clue

from SION C-1626.
2 Quantity Of importitem at Sl No.2 may be allowed upto 4%ofthe nct weight of
steel wire rods taking clue hm SION C-1626.

NollllS COmmittee may take a view

4.IIttllr
Development Offlcer

Norms Committee II
DIPP No.12/56/2015-TSW/125 dated 19/05/2015

lθ 3
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Offlcc of tlle developlllent Col■ lllissioncr

Micro small&medium Enterpriscs

ⅣIECHANICAL DIVIS10N
30(16)/15-ME

SutteCt:AA no 0510392310 dated 08 12.14 in respect of M/s Bindal Smelting Pvt.Ltd.

Thc follo、ving nccds to bc clarined:_

Dctailcd technica1 1lote on illanufacturing proccss illCllldil18 1hc relc、 'ant llol、'shcct

Difference between the import and export product.
Size and specification including grade, composition, range, thickness etc of the
proposed for irnport.
Detailed calculation as to how the quantity of raw material proposed for irnport has beerr

arrived at. including the net weight of components to be rnanufactured out of these
irnported rnaterials, wastages claimed at each stage of manufacturing with complete
justification and supported by docurnentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

lterns

(襦 ′ζ/t
AD(ME)

Shri P Sahoo,FTDO、 DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)UO note n0 30(16)/15-ME dated 05.0515

lo牛

場 ぷ



t?v
0s'09't)

ハ

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05/05/2015 - Case No. 15/17181 (M/s Montex Glass Fibre Ind. Pvt.
Limited) (Advance Authorization No. 0310791833 dated 09.12.2014)

Firm may be asked to submit the following information:

l. Quantity of export product in Sq. Mtrs also in addition to its weight.
2. Quantity of import item at SL. No. 2 namely Aluminum Foil in Sq.Mtrs. also in

addition to its weight
3. Information in respect of Sl. No. 5 & 11 of Standard Deficiency Format.

Norms committee may take a view
―

―ノ
蘇T,′打

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.1215612015-TSW/I32 dated 19 10512015
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,Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DTYISION
30(36y1s-ME

Subject: AA no 0710107166 dated 10.12.14 in respect of M/s Wieland Metals India Pvt.

Ltd.

Norms may be fixed as follows:-

o Import of item at Sno. I may be allowed for 3041.59 kg after affecting 50%

recovery for scrap and inclusive of 3%o wastage. o

o Import of item at Sno. 2 may be allowed for 7530.33 kg after affecting 50%

recovery for scrap and inclusive of 3%o wastage.

o Import of item at Sno. 3 may be allowed for 3692.55 kg after affecting 50%

recovery for scrap and inclusive of 3Yo wastage.

. Import of i-tem at Sno. 4 may be allowed for 3692.55 kg after affecting 50%

recovery for scrap and inclusive of 3Yo wastage.

This issues with the approval of Director (ME) for taking view by NC.

像釉ζ
AD(ME)

Shri P.Sahoo、 FTDO,DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)UO note n0 30(36)/15‐ ME dated 19.05.15
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SubieCti Comments OfinjectOplast case no 134 today

TOI DGFT」 oint Shn Darshan singhく darshan singh@niC in>
Cci Pradyuman sahu FTDO DGFTく

nc2 dgft@niC in>

Page 1 0f2

Date1 05/19/1504:42Pヽ
1

Fromi Om sharmaく omsharma@nlc in>

Comments of lnjectoplast Case no 134 today

Thanks and reoards.
O P Sharma
Joint lndustrial Adviser,
Ministry of Chemicals and Fertilizers,
Department of Chemicals anO peirolfremicals,
Government of lndia,
Room No' 223'4 wino shastri Bhavan,Dr. Rajendra prasad Road, New Delhi plN 11000i lndia
l"#,t#Si,';;6;ffSn:tJ il";;ei:i ;-iiottcqz,Ho,",igili tZztsqqo,ce,#++e8681 60471 e.

― lnlectOplast_DES-2 jpg

https://1nail.gOvoin/i、 vc static/1ayOut/shcH.htrnl?lang=en‐
us&3.0.0.1.o 14062917

loマ

5/19/2015
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Page 2 of2

No. 460I I t93t2004-pc.il
Government of India

Ministry of Chemicals & Fertilizers
Department of Chemicals & petrochemicals

Room No. 223, AWing,
Shastri Bhawan, Nerv Delhi_l l0 00-i

Dated the lgth May,20l5

OFFICE MEMORANDUM

Sub: Application from M/s. Injectoprast pvt. Ltd. for the import of raw materiaragainst the export of Brush Boi, made out-of phenolic Mortring compound forissue ofadvance ricence (Licence No. 061003g007 dated tz.iz.zoia - r"g

The undersigned is directed to refer to DGFT U.o. No. 0rgl/5or /AM-r'/DES_21124 dated l3'0.|.2015 fonvarded an appti"utioi for issue ofadvance licence from M/s.Injectoplast Pvt. Ltd. (Licence No. ooroolgo0T dated r2.rz.r4) for export ofBrush Boxmade our of phenoric Mourding co*porno. ihe application has been examined inDepartment olchemicals and petrrochemilrt rra ir,e rotto*ing norms are recommended forthe reference I icence appl ication :-

This has approval ofthe competent authoritv.

Shri Harahan Das,

Foreign Trade Development ofllccr,

DirectOrate Gencra1 0f Foreign Tradc,

Dcpartment ofcOmmcrcc,
4ヽinistry OfcOmmcrcc and industc/.

UdyOg Bhawan,New Dcihi
Tel NO.23061562,Extn 267
Fax:23062225/23061613

蒻
Jointindf酵 [11:1電:|
Tcl:011_23071442

Tclcfax:oll‐23071187
Emall:plnsharmaの nic in

httpsi//1nail.gOv.in/iwc static/1ayout/shcll.htinl?lang=cn‐
us&3.0.0.1.o 14062917

Name of import Itenl(,

108

5/19/2015
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item(S)

而
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s Banco productg(India) Ltd. for ratification of norm
ofAA No. 3410040807 dated 17. 12.20t4.

Reference: DGFT uo No. 0 1 /8 1 /50 I sz s I AMrs I DEs tr I 247 Dated 1 1.03.20 15

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.
2. End use of Export product no. 1.
3. Information as per sr. No. 3 & 11 of SDL for each export product

separately.

9)ι

 (Ga′[そこ』島
。メラ/

Sr.Dcvelopment offlcer

dated 20 03 2015.
「
FDO,DES― II,DGFF
DHI UO No 3● 動/2015/TSW(B)/ 1■0
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Department of Industrial Policy & Promotion
(TSw)

NC Meeting dated 05/05/2015 - case No. 21117181 (M/s Star Exports) (Advance

Authorization No. 03 1079226 I 7 dated 22.12.2014)

Advance Authorisation may be ratified as under:

1. Word .,Relevant,' may be prefixed with the description of import item at Sl. No. I and

its quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue

from SION C-1626.
2. Quantity of import item at Sl. No. 2 may be allowed lupto 4 %o of the net weight of

steel wire rods taking clue from SION C-1626.
Norms committee may take a view

a./-

22.-- t\t lr,._.
-1s. IC J"ioy

Development Officer
Norms Committee II
DIPP No.12156/2015-TSW/155 dated 19 10512015

llo
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Department of Industrial Policy & Promotion
(rs!Y)

NC Meeting dated 05/05/2015- Case No. 81/17181 (M/s Tirupati Plastomatics Pvt. Limited)
(Advance Authorization No. 1310077786 dated 13.02.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content ofeach imported and indigenous input, export

product wise, per KM of export product.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

-G1t
(S. K. Jain)

Development Officer
Norms Committee II
DIPP No.l2l56/201 5-TSW 162 dated

&i,'

19/05/2015
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Department of Industrial Policy & Promotion
(TS!Y)

NC Meeting dated 05/05/2015- Case No. 82ll7l8l (M/s Tirupati Plastomatics Pvt. Limited)
(Advance Authorization No. 1310077787 dated 13.02.2015)

Firm may be asked to submit the following information:

L Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content ofeach imported and indigenous input, export

product wise, per KM of export product.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

,/ ->:/z'- (\ \r)lr
- (S. IC Jain)

Development Officer
Norms Committee II
DIPP No 12/56/2015-TSW/163 dated 19/05/2015

111と
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Department of lndustrial Policy`L PrOmotiOn

CSW)

Y‖ :3■ 肥 繋∬ 躙 滉 鳥 f鏃 滑 012β
l(M/"Sh市 Jk B血dd CO耐 rdS

3938763 dated 27.03.2015)

Advancc Authorization may be ratifled as under

mり bel撫∬iW選胤ξ淵[朧l講器鍋搬
S tt°m割.No lわ 6

NoHns committcc may take a view

石 話い
Development(Dfflcer

sW/164 dated 19ノ05/2015
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Ministry of Heavy lndusthes&Public Enterp五 ses

Department Of Hcavy lndustry

TswrBI secuon

SutteCt: ApplicatiOn Of M/s Toshiba 」Sw POwer System Pvt.Ltd.fOr
ratiflcation ofnorm of AA No 0410145237 datcd 17.04.2013

Reference:DGH ID Note No.01/81/50/60/AM14/DES H/245 Dated 04 03.2015

Refercncc abovc,the applicatiOn and subsequent reply submitted by the
fl.... vide their letter dated 13.01.2015 has becn examined and based On

infOrmation madc available there in thc prOposalis recOmmended as under:

Ex,ort Product: 800 Mw GeneratOr and its auxiliaries-l sct.

Imported ln,uts:

S. No OfAA Items gtt recommended For
l to 5 Alloy steel Plates llo

to 170mm thick
1.l0kg/kg content in
export product

End Platcs

17 じK00 Electrical Steel,
035n■m thick

224  MT

ー

with 9% Core

18 じКじO Elcctrical Stcel,
0 50 mm thick

0.96 MT with 9%
wastage

Core

19,

67
water based varnish
Glass Roving

1%of FOB value Or as
applied fOr whichcvcr
is 10wer

42 Alloy  stcel ~Plates
65nlm thick

1.O3kg/kg contentE
export product

Terminal Box

IInpOrt item n。  16,20,30t。 41-may be deleted as details havc nOt bcen
g市en.Remaining items may be al10wed under oN-4 with accOuntability cla

This issue with the approval of JS (RKS).

日 DO,DES II.DGW
DHIuo No 3(35)/2013/Tsw(B)/ のr dated13.05.2015.
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Blank Standard Deficiencv Letter Format

To

SubJcct RaJicalon of Norms of Advancc AuthonsatiOn No … .………datcd ……….issued undcr Para 4 7 of

HBP.Vol.I.

～
leeting No.¨ ¨̈ ¨̈ ¨̈ Dated:.¨ ..¨・・・・̈

ExPort itemsi

1 Model number. technical specitication and specitic quantity-both in terms oinumber (ilan1') and/or

rveisht. oleach e\port product (Appendix-33 of current HBP ret'ers).
つ Deta technical note on nranufacturins process inciudine the relevant flolv sheet.

, __ Detail technical drau,ings lvith dimension of each export product. Catalogue. if an.r-; ma,r" also be

rufnlsneo. -

4 Weight of each Export Product.

Wei_eht ol each of tlie imported and indigenous input. separately lbr each product. tbr the purpose of
material balancing. Net rveight (Gross lveight minus '"vastage) lor each imported and indigenous input
in the export product may be indicated. Net lveight along rvith details of other imported input to be

used in the resultant product and sought to be importediprocul'e( Ilo,tn Sources oth_er'lhan the license. if
any,Inay also be indicated

Import Items:

6 | Information about the inputs required per unit of'the resultant product as per Sl. No. I of Appendix-
I iA appearing in current HBP (Vol.l) separately fbr each product.

Cornponents:

7 Technical characteristics / part numbers, ifany.
Assembly drarvingsidiagrams ofthe resultant product shorving placement and exact use ofcornponents
in the exoorl product (s).

9 Bitirrcated quantities ofcomponents to be accounted for in the resultant product and the requirement of
cornponentffis spal'es. Rarv [Vlaterial / Consumables

Size and specification includin-e grade. composition. r'ange, thickness etc. of the items proposed for'

impon
Starting t}om the specilication ol the export product, basic calculation as to holv of ra\v material
proposed fbr import has been arrived at. including the net weight of components to be manufactured
out of these imported materials, rvastages claimed at each stage of manufacturing rvith compiete

iustification and supported by documentary evidence/dralvings etc
11(a) Sheet layout diaeram of the material indicating the ,,vastase during blanking

Cross Sectional Diagram of export product rvith calculation of rarv nraterial requirement and the rveight

of the Cable in Kg. per Knr. Copy of relevant National/lntelnational Standard/bu1'er's data sheet may
also L'; furnished.
Weight of Steel. which requires imported welding material, giving break-up ot':

(li:xiii) Steel PIates/Sheets upto 30mm thickness
(lxxir,; Steel Plates/Sheets more than 30 mm thickness and upto 70 rnm thickness
(lxxv) Steel Plates/Sheets more than 70 mm thickness.
(lxxvi) Otlrers e.g. Flan-ees, Pipes, Tubes, Bars/Rods. Castings/Forgings etc.

Particulars ofthe licenses obtained in the past and ratified b;-

tire same export product coveled under this application. irr

i4,i i.2002.

ALC (rvith or r.vithout modification) for
view of Public Notice No. 48 dated

調
Use of export product

You are advised to apply for SIC)N

Please use expanded/full name ofend product. Do not use the abbreviations/short fbrm.
It is not clear tiom the details given in application tbr the Advance Authorization mentioned abore as i

to rvhether it is a case of Physical expofts ol Deemed exports. lf the same is Deemed Exports. cop,v of 
i

Proiect Authoritr- Certitlcate (PAC) ancl detailed inibrmatllffj]_glgy[! relevant documents may be 
i





furnished to this otilr:r. r:',r11..,..ifTi-
lbllor.ring details ma1. also be provided:-
EPCG licence number and date.

(it CIF value of the licence.
(ii) lvhether this ricence r.vas issued underZero dutl,or 3 per cent Scheme(iii) Custom duty saved amount.
(iv) Products to be manui'acrured.

_=0) Horv EPCG licence holder intends tn dischnroe rhe tro ao.i..r rho cD/

EPCG licence,thc

Thハ :20 J,iusl oe suomrrreo lvltnln [hree rr,eeks fl-om the date ot'issue olthis letter.The intbrmation nrav be directly. sent to................ Deput-v Director Ceneral of Foreign Trade.Norms cornminee'il- Roorn No.204A. DGFT, Udy.og Bhonuon, Neiv Derhi_il00il. E-mair:' otlice Tel': 23051562. Extn'......and iopy of the same must be endorsed to thetechnical authorit), mentioned belorr:.


